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INTRODUCTION 

I, the Chairperson of the Committee on Government Assurances (2021-2022), having 

been authorized by the Committee to submit the Report on their behalf, present this Sixty-

Seventh Report (17th Lok Sabha) of the Committee on Government Assurances. 

2. The Committee on Government Assurances (2021-2022) at their sitting held on 08 

March, 2022 inter-alia considered Memorandum Nos. 37 to 61 containing requests received 

from various Ministries/Departments for dropping of 50 pending Assurances and decided to 

pursue 20 Assurances. 

3. At their sitting held on 04 July, 2022 the Committee on Government Assurances (2021-

2022) considered and adopted this Report. 

4. The Minutes of the aforesaid sittings of the Committee form part of the Report. 

NEW DELHI; 

~o July, 2022 

~ q Ashadha, 1944 (Saka) 

RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES 



REPORT 

While replying to Questions in the House or during discussions on Bills, Resolutions, 

Motions, etc., Ministers sometimes give Assurances, undertakings or promises either to 

consider a matter, take action or furnish information to the House at some tater date. An 

Assurance is required to be implemented by the Ministry concerned within a period of three 

months. In case, the Ministry finds it difficult to implement the Assurance on one ground or 

the other, it is required to request the Committee on Government Assurances to drop the 

Assurance and such requests are considered by the Committee on merits and decisions taken 

to drop an Assurance or otherwise. 

2. The Committee on Government Assurances (2021-2022) considered Twenty-five 

Memoranda (Appendix-I) containing requests received from various Ministries/Departments 

for dropping of 50 pending Assurances at their sitting held on 08 March, 2022. 

3. After having considered the requests of the Ministries/Departments, the Committee 

are not convinced with the reasons furnished for dropping of the following 20 Assurances:-

I 
SI. SQ/USQ No. & Date Ministry Subject 
No. 

1. (i) SQ No. 3 Chemicals and Fertilizers (i) Subsidy on Fertilizers 
dated 24.02.2015 (Department of 
(Supplementary by Shri Fertilizers) 
Krupat Balaji Tumane, M.P.) 

(ii) USQ No. 415 (ii) Subsidy Mechanism 
dated 05.02.2019 

I 

(iii) USQ No. 1703 (iii) Transfer of Fertilizer 
dated 02.07.2019 Subsidy 

(iv) SQ No. 424 (iv) Gap in Demand and Supply 
dated 23.07.2019 of Fertilizers 
(Supplementary by Shri Kapit 
Moreshwar Patil, M.P.) 

I 



~- -~ --~~~~~~~-t-~~~~~~~~-r---~~~~~~~~~-~1 

SI. SQ/USQ No. & Date Ministry Subject 
1

• 
No. 

(v) USQ No. 367 
dated 19.11.2019 

(vi) USQ No. 1486 
dated 20.09.2020 

(vii) SQ No. 385 dated 
23.03.2021 (Supplementary 
by Shri Jagdambika Pal, 
M.P.) 

2. (i) SQ No. 352 
dated 18.03.2020 

(ii) USQ No. 2612 
dated 10.03.2021 

(iii) USQ No. 4693 
dated 24.03.2021 

3. USQ No. 1861 
dated 03.07.2019 

! 
4. ! USQ No. 465 

( dated 04.02.2021 

5. 1 USQ No. 3455 
dated 15.07.2019 

Railways 

Railways 

Ports, Shipping 
Waterways 
Tribal Affairs 

I 
(v) Opposition to Direct Cash / 
Transfer for Fertilizer Subsidy I 
(vi) Fertilizer Subsidy 

(vii) Direct Benefit Transfer of 
1 

Fertilizer Subsidy 
(Appendix -II) 

(i) Southern Coast Railway 1 

Zone I 

I 
(ii) Creation of Rayagada 1 

Division I 
(iii) DPR of South Coast Railway ! 
(SCR) ! 
(Appendix -III) I 
Survey of Abu Road and Ambaji ! 

Road Rail Line l 
(Appendix -IV) I 

and Deep Sea Port 
(Appendix -V) 

Reservation of Limboo and I 
Tamang Communities 1 

(Appendix -VI) / 
6. USQ No. 14 Tribal Affairs Data Bank of Tribal Land 

1--~_d_a_te_d_1_4_.0_9_.2_02_0~~~---~~~~~~~----(A_p_pe_n_d_ix_-_V_II_) ______ ~-~ 
7. USQ No. 29 Culture Development of Experiential 

dated 03.02.2020 Museums I 

8. . USQ No. 4317 Culture 
I dated 22.03.2021 
I 

9~-r <6UsQ-N~~541---------.-cu1tur~ - -
1 dated 07.05.2013 
I 

(ii) USQ No. 3284 
dated 11.02.2014 

2.. 

(Appendix -VIII) j 

Sound and Light Program at I 
Fatehpur Sikri I 
(Appendix -IX) f 

(i) Amendment in Antiquities i 
and Art Treasures Act, 1972 1 

(ii)Documentation of Antiquities 
(Appendix -X) 

' 



I 

SI. SQ/USQ No. Sr. Date Ministry Subject 
No. 
10.* USQ No. 2063 AYUSH AYUSH Drug for Breast Cancer 

dated 12.02.2021 (Appendix -XI) 
11. SQ No. 283 Culture Criteria for Classical Language 

dated 09.08.2021 (Appendix -XII) 

*Implementation Report laid on the table of the House on 16.03.2022. 

4. The details of the Assurances arising out of the replies and the reason(s) advanced by 

the Ministries/Departments for dropping of the above mentioned 20 Assurances are given in 

Appendices -II to XII. 

5. The Minutes of the sitting of the Committee dated 8 March, 2022, whereunder the 

requests for dropping of the Assurances were considered, are given in Appendix- XIII. 

6. The Committee desire that the Government should take note of the Observations of 

the Committee, as contained in Annexure-II of Appendix-XIII and take appropriate action for 

the implementation of the Assurances expeditiously. 

NEW DELHI; 

~v July, 2022 RAJENDRA AGRAWAL, 
CHAIRPERSON, 

COMMITTEE ON GOVERNMENT ASSURANCES ~ 9 Ashadha, 1944 (Saka) 
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Appendix- I 
COMMilTEE ON GOVERNMENT ASSURANCES (2021-2022) 

Statement showing summary of requests received from various Ministries/Departments regarding 
dropping of Assurances and considered by the Committee on 08 March, 2022 

SI. 1 Memo Question/ Ministry Department Brief Subject 
No. I No. Discussion 

l References 
1 37 (i) SQ No. 63 Railways (i) Crimes in Trains 

dated 29.07.2010 
l 

(ii) Unified Force for 

I 
(ii) USQ No. 1874 
dated 05.08.2010 Security 

(iii) USQ No. 4360 (iii) Theft and 
dated 19.08.2010 Crimes in Kerala 

Bound Trains 

(iv) USQ No. 5003 
(iv) Looting in Trains dated 26.08.2010 

(v) SQ No. 56 (v) Guidelines for 
dated 11.11.2010 Security of 

I Passengers 

(vi) USQ No. 4951 
dated 09.12.2010 (vi) Act for Safety of 

Passengers 
I 

(vii) USQ No. 1331 
(vii) Garib Nawaz dated 03.03.2011 
Express Incident 

I (viii) SQ No. 70 (viii) Crimes in 
dated 04.08.2011 Railways 

I 

(ix) USQ No. 819 
(ix) Cases of dated 04.08.2011 
Drugging 

(x) USQ No. 2038 (x) Incidents of 
dated 11.08.2011 Crimes 

j 
(xi) USQ No. 562 (xi) Looting in Up 

I dated 24.11.2011 Bound Trains ; I 



Si. TMemo I Question/ 
No. 1 No. I Discussion 

Ministry Department Brief Subject 

: 
1 References 

I (xii) USQ No. 656 I (xii) Amendment in I 

I dated 15.03.2012 RPF Act 
I 

I (xiii) SQ No. 372 (xiii) Integrated 
I Security System 
j dated 06.09.2012 I 

i 

2 38 I (i) SQ No. 3 Chemicals Department of (i) Subsidy on 
dated 24.02.2015 and Fertilizers Fertilizers Fertilizers 
(Supplementary by 
Shri Krupal Balaji 
Tumane, M.P.) II 

(ii) Subsidy 
(ii) USQ No. 415 Mechanism 
dated 05.02.2019 

(iii) USQ No. 1703 (iii) Transfer of 
I dated 02.07.2019 Fertilizer Subsidy I 
I (iv) SQ No. 424 (iv) Gap in Demand 

dated 23.07.2019 and Supply of I (Supplementary by Fertilizers I Shri Kapil I 
I 

I Moreshwar Patil, I 
M.P.) 

(v) USQ No. 367 
(v) Opposition to 
Direct Cash Transfer dated 19.11.2019 for Fertilizer Subsidy 

l (vi) USQ No. 1486 (vi) Fertilizer Subsidy I dated 20.09.2020 
I 

I 1 
(vii) SQ No. 385 (vii) Direct Benefit I dated 23.03.2021 Transfer of Fertilizer 

I 
(Supplementary by Subsidy 
Shri Jagdambika 
Pal, M.P.) l -3 39 SQ No. 163 I AYUSH AYUSH Doctors 
dated 29.11.2019 I 

I 
(Supplementary by 
Dr. Shashi Tharoor, 
M.P.) 

4 40 J (i) USQ No. 5762 [ Tribal Affairs (i) Development of 
dated 11.05.2012 

1 
Tribals 

I I 

s 



Si. TMemO! QUestion/ _ _ ___ Ministry Brief Subject -Department 
No. 1 No. Discussion 

I ! References 

I 
I (ii) USQ No. 3486 (ii) National Tribal 

dated 15.07.2019 Policy 
5 41 (i) SQ No. 352 Railways (i) Southern Coast 

dated 18.03.2020 Railway Zone 

I 
(ii) USQ No. 2612 (ii) Creation of l 

I 
dated 10.03.2021 Rayagada Division 

! (iii) USQ No. 4693 (iii) DPR of South I 

I dated 24.03.2021 Coast Railway (SCR) 
6 I 42 SQ No. 272 ! Women and Development of 

dated 06.12.2019 Child Women and Children 
Development 

7 43 USQ No. 4605 Ports, Hub Ports 
dated 15.12.2016 Shipping and 

Waterways 

8 44 USQ No. 1861 Railways Survey of Abu Road 
dated 03.07.2019 and Ambaji Road 

Rail Line 
-

9 45 USQ No. 465 Ports, Deep Sea Port 
dated 04.02.2021 Shipping and 

' 
Waterways 

10 46 USQ No. 3470 Railways Opening of Base 
I dated 02.01.2019 Kitchen ,..._ : 11 47 USQ No. 3178 Tribal Affairs Reservation for ST s 
I 

dated 06.08.2018 
12 48 USQ No. 718 Railways Anandnagar 

dated 20.12.2017 Junction-
Mahrahganj-
Ghughuli New Rail 

~ Line 
13 49 USQ No. 3455 Tribal Affairs Reservation of 

dated 15.07.2019 Limboo and Tamang 
Communities 

14 I so USQ No. 2365 Railways Construction of 
i dated 26.12.2018 Anand l 

I Nagarmaharajganj 
I Rail Line I 

15 I 51 USQ No. 14 Tribal Affairs Data Bank of Tribal 
I dated 14.09.2020 Land 

i I 



~I. TMemo I QuestiOn(-· --- Ministry Department Brief Subject 
No. , No. 1 Discussion 
_ I References 
16 l 52 USQ No. 3959 Earth Depth of Himalayan 

I dated 19.03.2021 Sciences Glaciers 
17 I 53 USQ No. 3060 Earth Extreme Rainfall 

dated 06.08.2021 Sciences Events During 
Monsoon 

18 54 USQ No. 1346 Culture Policy on 
dated 19.09.2020 Construction around 

! Centrally Protected 
Monuments 

19 55 USQ No. 29 Culture Development of 

l dated 03.02.2020 Experiential 
I Museums 

20 I 56 USQ No. 4317 Culture Sound and Light I 

I dated 22.03.2021 Program at Fatehpur 
j Sikri 

21 I 57 (i) USQ No. 6541 Culture (i) Amendment in 
I dated 07.05.2013 Antiquities and Art 

Treasures Act, 1972 

(ii) USQ No. 3284 (ii) Documentation 
! dated 11.02.2014 

of Antiquities 
22 

I 
58 USQ No. 2356 Tourism Allocation of Land 

I 
dated 23.08.2013 

I 
23 1 59 USQ No. 2063 AYUSH AYUSH Drug for 

I dated 12.02.2021 Breast Cancer - -I 

24 I 60 SQ No. 283 Culture Criteria for Classical 
! dated 09.08.2021 Language 

25 I 61 (i) USQ No. 3337 Communicati- Department of (i) Telecom Finance 
dated 14.12.2011 ans Telecommunicati- Corporation 

I 

(ii) USQ No. 3624 ans 
dated 18.03.2015 (ii) Telecom Finance 

Corporation II 

1 (iii) USQ No. 1231 
(iii) Telecom Finance 

I 
I dated 23.11.2016 Corporation 

I 

I (iv) USQ No. 1543 (iv) New Telecom I 

dated 27.12.2017 I Policy 

1 



Subject: 

LOK SABHA SECRETARIAT 
COMMmEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 38 

Request for dropping of Assurances given in replies to:-

(i) SQ No. 3 dated 24.02.2015 (Supplementary by Shri Krupal Balaji Tumane, M.P.) 
regarding "Subsidy on Fertilizers" . 

(ii) USQ No. 415 dated 05.02.2019 regarding "Subsidy Mechanism". 
(iii) USQ No. 1703 dated 02.07.2019 regarding "Transfer of Fertilizer Subsidy". 
(iv) SQ No. 424 dated 23.07.2019 (Supplementary by Shri Kapil Moreshwar Patil, 

M.P.) regarding "Gap in Demand and Supply of Fertilizers". 
(v) USQ No. 367 dated 19.11.2019 regarding "Opposition to Direct Cash Transfer 

for Fertilizer Subsidy". 
(vi) USQ No. 1486 dated 20.09.2020 regarding "Fertilizer Subsidy". 
(vii) SQ No. 385 dated 23.03.2021 (Supplementary by Shri Jagdambika Pal, M.P.) 

regarding "Direct Benefit Transfer of Fertilizer Subsidy". 

**** 
The above mentioned Questions and Supplementary Questions were asked by 

various M.Ps. to the Minister of Chemicals and Fertilizers. The contents of the 
Questions along with the replies of the Ministers are as given in Annexures I to VII. 

2. The replies to the Questions were treated as Assurances by the Committee and 
required to be implemented by the Ministry of Chemicals and Fertilizers (Department of 
Fertilizers) within three months from the date of the reply but the Assurances are yet to 
be implemented. 

3. In this regard, the Ministry of Chemicals and Fertilizers (Department of 
Fertilizers) vide its OM No. 14011/08/2021-DBT (30191) dated 15th November, 2021 
has stated as under:-

"Transfer of fertilizer subsidy to farmer's account is a very sensitive issue and it 
is under discussion at various higher level forums. Government of India is yet to 
take any concrete decision on this. Hence, at this stage, no such proposal is 
under active consideration in the Department of Fertilizers and no action is 
pending on the part of this Department." 

4. In view of the above, the Ministry, with the approval of the Minister of State for 
Chemicals & Fertilizers has requested the Committee to drop the above-mentioned 07 
Assurances. I 

The Committee may consider. 

DATED: 'JS/o2/ 242.-2-
NEW DELHI: 



GOVERNMENT OF INDIA 
MINISTRY OF CHEMICALS AND FERTILIZERS 

DEPARTMENT OF FERTILIZERS 

LOK SABHA 

STARRED QUESTION NO. 3* TO BE ANSWERED ON: 24.02.2015 

SUBSIDY ON FERTILIZES 

*3 SHRIMATI RANJEET RANJAN: 
SHRI KRUPAL BALAJI TUMANE: 

·Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the subsidy on various fertilizers provided during each of the last three years 
and the current year, State/UT and fertilizers wise; 

(b) whether the poor and marginal farmers are unable to reap the benefit of the 
fertilizer subsidy; 

(c) If so, the reaction of the Government thereon; 

(d) whether the Government proposes to provide fertilizer subsidy directly to 
farmers through their bank account on the lines of Direct Benefit Transfer (DBT) 
scheme; and 

(e) if so, the details thereof including the present status of the proposal and the 
number of farmers likely to be benefited under the scheme? 

ANSWER 

MINISTER OF CHEMICALS AND FERTILIZERS 

(SHRI ANANTH KUMAR) 

(a) to (e): A statement is laid on the Table of the House. 

******** 



STAEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF THE LOK SABHA 
STARRED QUESTION N0.3* TO BE ANSWERED ON 24.02.2015, REGARDING 
SUBSIDY ON FERTILIZERS TABLED BY SHRIMATI RANJEET RANJAN AND 
SHRI KRUPAL BALAJI TUMANE. 

(a): The details of fertilizer subsidy (product-wise) given during the last three years 
and current year are in table below. State-wise subsidy paid figures are not available 
as the subsidies are released to fertilizers companies. However, company-wise 
details of fertilizer subsidy paid is given in Annexure 'A1 to A6'. 

(Rupees in crores) 
Year Urea P&K Fertilizers 

2011-12 37760.44 36809.41 
2012-13 40016.00 30576.10 
2013-14 41853.30 29426.86 
2014-15 (Upto Jan 15) 49158.30 19324.15 

(b) & (c): Subsidy on Urea and 22 grades of Phosphatic & Potassic (P&K) 
Fertilizers is passed on to farmers through fertilizer companies in the form of lower 
MRP, which is much below the actual cost. While Urea is provided at Government 
fixed price of Rs.5360/- MT (excluding taxes), the P & K fertilizers are provided to 
farmers at subsidized prices based on the nutrient content on each grade of P&K 
fertilizer. The fertilizer companies are required to clearly print the MRP on each 
fertilizer bag. Any sale above the printed MRP is punishable under the Essential 
Commodities (EC) Act. In order to check whether the prices fixed by the fertilizer 
companies are reasonable, the companies are required to submit cost data of their 
fertilizer products so that the Government can ensure that the subsidy has been 
passed on to the farmers. Thus all the farmers are benefitted from the grant of subsidy 
on fertilizers. 

(d) & (e): At present, the proposal the Direct Benefit Transfer (DBT) in fertilizers is 
under consideration. 

****** 

1~ 



Mnexure refeqed to In reR)y to Lok Sabha Starred a No •3 for answer on ~4.02.2015 

Annexure-1 A 

Sector wise I Company-wise Subsidy released for Indigenous Urea, Imported P&K Fertilizers and 
Indigenous P&K Fertilizers during 2011-12 to 2014-15 (Upto Jan 15) 

(Rupees in Crores) 

F1NANCIAL·v~· 

SI. No. ector COMPANY NAME 2014-15 (Upto 2011-12 2012-13 2013-14 
Jan'15\ ·-- £3T.Bi 

972.41 

.. ,, _ 1. ~§..7i.. .. -

National Fertilizers ltd 

4 4514 6336.35 
Rashtrlya Chemicals & Fertilisers Ltd 

5 Public 1862.26 2570.60 27 3038.26 

6 .f=>u~i<; BIJ!f:lmaP.Ut@_ VaUOY.fer:tiliz~~ Cttm Ud. .m\.2~ 17P.34 242.74 

Total· Public Sector 11156.49 10793.58 12767.42 12873.42 

7 Co-op. Indian Farmers Fe~llis~r Coope_rat!ve Ltd. 11191.88 10241.25 9984.53 10842.20 

8 Co-op. ~i~ha~.~ha~ Co-ope.rativ~ Lt~:. _ 9!).~5~_ 1194.37 1604.09 2522.69 ------·-·-

Total • Co-op. 12154.41 11435.62 11588.62 13368.89 

9 Pvt. Cham~el FE!_i:_tilizer & Chemlca_ls Ltd. ?221_.57 _244~.49 3666.47 4~1.F 

10 Pvt. Coromandel International Ltd. 3955.72 3234.95 3099.82 2365.93 - - -- - ··· -- --~ -·- --- -- ·-· 
.._.. _ __________ . ____ __ 

-1 
11 Pvt. q~epa~__f ~r:lil~~r~ &_Pet.r~chemJ~I~ C~rp 261.03 248.26 436.94 70.53 - .. -

12 Pvt,. ·~ujra~. Na_m:i~d~.Valley fertilizers Co. Ltd_. 1~34~5~ 1_119.~ 1321.42 1335.31 

13 Pvt. Indian Potash Limited 7701.05 5040.71 5319.50 2957.45 - _ ____ , .. __ 
14 Pvt. Nagarjuna Fertilizer & Chemicals 1599.00 1461.36 1870.58 1060.96 

15 Pvt. .Paradeep Phosphate Ltd. 1791.91 1949.18 2105.98 1369.28 

16 .Pvt. Shriram Fertilizer & Chemicals 356.01 __ 380.~~- 621.73 660.43 - -- - - ~- --· ---- ---- - ~- --- -- - -- --··----·--

17 SPIC 2165.14 1477.96 791.90 1615.80 

18 Pvt Tata Chemical_s L~d (Hll) 2189.84 1806.26 2342.37 2527.51 

19 Pvt. . _ T.u~gp!]a.gra_ g_h_~f!l~C~~~ _f=~cti.l~~~L~!~ ·--· 4.11 0.00 0.00 0.00 --·· -- -~- · --··" - --- . ··-·---·--- - - -- -

20 Pvt. zu~rj ~gr~ ~h~!llica!s !:_~d ... _ . 3078.69 2919.45 2782.14 2679.87 ---·- .. - -----· 
21 Pvt. :MMTC 0.00 1.56 0.00 o_.oo . 

22 Pvt. H_~~ E~~i!_e_~ _ 0.00 17.63 1.40 26.15 

23 Pvt. Mosaic India Pvt. Ltd. 733.77 338.91 625.38 404.71 .... -- --- - -- ·---

24 Pvt. INDO GULF 798.27 805.12 1684.79 1501.03 

25 Pvt. ~~"?.!' Ln~~ ~.!d~ 1.57 0.00 0.00 0.00 

26 Pvt. Man9lore Chemic~ls .~ F~rtiliser~ p~. 1830.73 1583.85 1708.93 1666.00 

27 Pvt. Rallis India Ltd. 2.55 0.00 0.00 0.00 

28 Pvt. Foliage Crop. SoJutions Pvt. Ltd. 1.73 . 0.00 0.00 0.00 

29 Pvt. Green Star Fertilizers Ltd. 845.33 749.82 313.91 345.53 

30 Pvt. KPR Fertilizers Ltd. 81.96 151.99 52.98 0.00 
31 Pvt. Toepeer Pvt. Ltd. II 1.48 0.00 0.00 0.00 



32 

v 

34 

35 

36 

Pvt 

Pvt. 

Pvt. 

Pvt. 

Pvt 

Pvt. 

SUNFERT 

TRANS AGRO 

HINDALCO IND LTD 

Kanpur Fertilizers Chemicals Ltd. 

Ag~g-2J.~ _9_r:ga~~- ---·--- ·-- -- · 

0.00 4.24 
- - - --- - ----·· 

0.00 5.32 

355.77 303.89 

452.42 61_4 .Q2_ 

0.00 0.00 

0.00 0.00 . - ·- -------- ·----- ·--·-·--

37 Pvt. :SSP UNITS 1851.63 1604.38 ---- --- --
Total Pvt. 38415.86 28264.02 

38 Pvt. Pre-Oct 2000 73.58 82.88 

39 Pvt. ~~ig_~~- .. 0.00 0.00 ------- - ---- ----- -·------·--- - ·-- --·- -- -- -- -

40 Pvt. :lntt. On SBA 0.00 0.00 

41 :Pvt. Loss on Bonds 294.49 0.00 

Grand Total 57094.83 50576.10 --------· ---- - --

Annexure - I B 

Sector Wise I Company-wise Subsidy released 

~--·-·-

87.73 

0.67 
; 

351.66 

609.91 

202.36 

4.90 I 
·-

1548.22 

31951.69 
~·------ -

0.00 
I 

0.00 

19.13 

0.00 
; 

55926.86 ·-

(Rupees in Crores) 

2011-12 

SI. No. Sector COMPANY NAME 
IMP P&K IND P&K IND UREA 

11-'UOllC IFertlhzers ana cnem1cals 1 ravancore Ltd 3.33 1119.68 0.00 1 

Public tm:it-C 0.00 1477.22 196.83 
2 

Public Madras Fertilisers Ltd 0.00 35.16 1768.74 3 

4 Public 10.94 0.00 4504.05 
National Fertilizers Ltd. 

5 Public IRasnUtya Chemicals & Fertilisers Ltd 263.56 657.66 941.04 
... - -· -- --- -- -- -- - --· 

6 Public 0.00 0.00 178.28 

ara.h.r:r:i.1.1.P.l-l~r~ V~Jley_ fertHl~er~ '- .. C~m.\..td ••• .• 
277.83 3289.72 7588.94 

Total Public Sector 
- ----- - -- - ---- - - -- - ---- - .. - ·· - -· -

7 Co-op. 2104.61 6293.53 2793.74 
Indian Farmers Fertiliser Coopera~ive Ltd . 

8 Co-op. 370.78 0.00 591.75 
·Krlshak Bharti _Co-_oper~tiye Ltd. 

Total Co-op. 2475.89 6293.53 3885.49 
.. 

9 Pvt. 780.68 0.00 1440.89 
Chambel Fertilizer & Chemicals Ltd. --- -- --· - -- ... ---- --

10 Pvt. 535.52 3420.20 0.00 
:coromandel International Ltd. 

11 Pvt. 65.93 195.10 0.00 
----......-.,.,...,,.,._,,. .. -~~-· Deepak Fertilizer~. & Petrochemic~ls Corp 

12 Pvt. 0.00 256.28 878.30 
Gujrat N~rmada Valley fertilizers CC). Ltd. 

13 Pvt. 7687.62 13.43 0.00 
Indian Potash Limited 

=·-~~~r~~~~-~~~a~y-~~ F~_~iu.z~r & chemicals. 
813.92 0.00 785.08 

15 t~· 353.24 1438.67 0.00 
,_ __ ~ __________ Paradeep Phosphate Ltd. 

16 Pvt. 78.54 0.00 277.47 
·----· _Shriram Fertilizer & Chemicals 

17 Pvt. 0.48 0.00 2164.66 
SPIC 

18 Pvt. 533.30 101 3.28 643.26 
Ta_ta Cher:nicC;llS Lt~ (HLq 

19 Pvt. Tungbhadra Chemicals & Fertilizer Ltd. 4.11 0.00 0.00 
12-

-- - .. ·- -- .. 

118.85 .. 

122.40 

223.63 

992.02 
~ - - -

1394.63 

25.85 

912.89 

2881 7.93 

0.00 .. 

0.00 -------- - - --

0 .24 

0 .00 

55056.48 

l 

... !5?.i:.~ .. 
1123.0 

- ---- -- - --- - ·- ---·-· - -· 
1674.05 

'--· -- , • . • £.._ , • .. 
1803.90 

451 4 .99 

- - - -- ·--- - ·-··· 
1862.26 

--···- - -·- · 
178.28 

111ss:49 
... 

11 191.88 

962.53 

-
12154.41 

222 1.57 
·-- -·- ····· .. -- ···· 

3955.72 
I 

261.03 
'·-

11 34.58 
. . 

7701 .05 

1599.00 
-·-· · · · -

1791.91 

356.01 

2165.14 

2189.84 

4.11 



~. 

"vt. 20 

2 Pvt. 

22 Pvt. 

23 Pvt. 

24 Pvt. 

25 Pvt. 

I 26 Pvt. 

27 Pvt. 

28 Pvt. 

29 Pvt. 

30 Pvt. 

31 Pvt. 

32 Pvt. 

33 Pvt. 

34 Pvt. 

35 Pvt. 

36 Pvt. 

Pvt. 

37 Pvt. 

38 

39 

40 

41 

6 

8 

z 

MMTC 

H PM Fertilizers 

Mosaic India Pvt. Ltd. 

I NDOGULF ---"'"··---------·----·-· 
~o uncan India Ltd. - -··--·-- - ---- - ----- -

Rall~s 1.ndl~ ~td~ 

iF -~ti.!!9~ Crop. Solutions Pvt._'=!_<!: ___ _ 

Green Star Fertilizers Ltd. 
-· 

KPR Fertilizers Ltd. -

T oepeer Pvt. Ltd. 

SUNFERT 

1~~§.~~f3Q . . ... - ----- --·-··· . 
HINDALCO IND LTD 

Kanpur Fertilizers Chemicals Ltd. 

Ag~gold Orgasis 

l 
S~P l}NITS 

Pre-Oct 2000 

Special Freight 

I ntt. On SBA 

, Loss on Bonds 
Grand Total 

Total Pvt. 

1396.19 

0.00 

0.00 

733.77 

80.59 

1.57 

337.86 

2.55 

1.73 

327.66 

81.96 

1.48 

0.00 

0.00 

0.00 
.. 

0.00 
-· 

0.00 

0.00 

13818.70 

0.00 

0.00 

0.00 

0.00 

16571.92 

901.29 781.21 

0.00 0.00 ! 

o.oo 0.00 

0.00 0.00 

0.00 717.68 

0.00 0.00 

322.85 1170.02 

0.00 0.00 I 

I 
I 

0.00 0.00 I 

517.67 0.00 

0.00 0.00 

0.00 0.00 

0.00 0.00 

o.oo 0.00 

355.77 0.00 

0.00 452.42 
: 

0.00 0.00 i 

; 

; 
1851.63 

10286.17 9310.99 

73.58 0.00 

0.00 0.00 

0.00 0.00 

294.49 0.00 

20237.49 20285.42 i 

Sector Wise I Company-wise Subsidy released 

2012-13 

IM IND P&K 

7.26 

Public Brahmaputra Valley Fertilizers & Chem Ltd. 0.00 O.OD 170.34 

Total Public Sector 757.47 2614.26 7421.85 

13 2533.30 

3078.69 

0.00 

0.00 

733.77 

798.27 

1.57 

1830.73 

2.55 
.. 
1.73 

845.33 

81.96 

1.48 

o.oo 
0.00 

355.77 

452.42 

0.00 

-
1851.63 

33415.86 
---- -· 

73.58 

0.00 

0.00 

294.49 
·-

57094.83 

Annexure - I C 

(Rupees in Crores) 

Total 

994.40 

983.19 

- 1.5.59,?.9. 
4515.76 

2570.60 

170.34 

10793.58 



Q o. •• 1.--i..~-bel F•nllizer & ~h .. mlt'"Al!I; 1 tri R!'\4Q4 onn .. i:::nn 5; I 2445.49 f 

- Pvt Cnrnm<1nrl .. I lntarnAlinnAI I tn 486,96 7747 QQ n nn 3m.9.s .. 

11 Dut D••"""" Fertil;.,. .. .., & Petrnrh•mjr.als r:nrn 11?47 1-ai:; 7Q QM · · - ---2~6 .• -- -- -: 

1? Pvt Guirat N<1rm<1da v .. 11 .. v fertilisers Co Ltd 51 fu1 209 QA A5882 ---- _ .J1rn,44 __ -· - -

1" Pvt lnrli"'n Pntalih I jmitAd -;ma.11 1.60 n nn 5040.71 

14 Pvt iloJ,.,, .. riun111 FArtlli7Ar & r.h .. ml.-.. tc: L tri RnQ74 ono R~1 R? i _____ t~eJ.~36..... . _____ : 

15 Pvt. P!lr:ute,,.n p ........... h .. tp Utt 669~6 127!l 82 0.00 ••- a- .'.!~49,J§ - -ISrirtram Fertmzer -g: Chemicals 

1" Pvt 105.92 nnn 274.31 38023 

17 Pvt l~p1r. 0.00 oon 1477 96 14!].~6. 

18 Pvt. h'::at::a f'h.,ml""''S I tn fHI l \ ~?(\2 617.~" i:;ns Aa 1806.26 

19 Pvt. rrungbhadra Chemicals & Fertilizer Ltd 
n nn onn a.on , __ o.oo -- ·--

20 Pvt 17uAri Anrn Chemir<>lc: Ltd 114':1. ':!.'\ f.7t. 47 1101 ~8 .·. , __ _?9J 9.4S. .• . -
21 Pvt. IMMTC 1.56 0.00 0.00 1.56 

22 Pvt HPM Fertilizers 17.63 0.00 0 .00 17.63 

23 Pvt. IMosa1c India Pvt. Ltd. ;:!;:!tj.91 ·- ·339_91 -- --

n nn n.nn --- - ··-

24 Pvt. l1Nnn~ULF 156 72 oon ~a4n 805.12 

25 Pvt. Duncan India Lld 
0 00 nno 0.00 

?i:. Out "'"'""I"' .. t"h ..... ;,.,,,ls A F .. ..,;1;~ .. re I tti 480.83 ??? ~.R RAn J4 i 
. 1~3_.85 . ·- -

27 Pvt. Rallis India ltd. 
0.00 n nn n nn 0.00 

2R 
Pvt. FoHage Crop. Solutions Pvl Ltd. 

noo o nn n nn - _Q,00 

2~ Pvt 1c.:r~nst::ar FAr1ili7ers 1 +r1 272 72 477 10 oon . - 7_49.&2 

30 Pvt. KPR Fertilizers Ltd. 151.99 n nn n nn 151.99 

31 Pvt. IToepeer Pvt. Ltd. 
000 non a.no . o.oo 

J? Pvt lc::1 11Jt::t::~T 4 74 0 00 o.nn 4,24 

33 Pvt h°RANS AGRO 5.32 ooo 0 00 5.32 

34 Pvt. HINDA' r".n IND un 0 00 3n-:i aa o nn : .. . ___ :io.~.-~~ -- . 
IKnohco Sliyam Fertilizers Ltd 

35 Pvt. 000 nnn ~14 n2 ____ 6H.O~_ . 

36 Pvt. Kanpur Fertilizers Chemicals Ltd. 
000 n nn a.no _0.00 ··- -

Pvt IAnrinolri Qm::asis ·-- -- . , ... ..... _. 
' 

17 Pvt lc::c::p UNIT~ 0.00 16M ~A 0.00 1604.3a 
Total -Pvt. 11285.33 8274.40 8704.69 28264.02 

38 Pre-Oct 2000· 
n.oo A? AA n oo 82.88 

39 Special Freight 
n nn n.no n nn 0.00 

40 lntt. On SBA 
n nn 0 00 n oo . . 0,00 . 

4 1 Loss on Bonds 

. . 0.00 0.00 0.0P . 0.00 

G(and Total 14576.10 16000.00 20000.00 50576.10 

ADP" 

Sector wise I Company-wise Subsidy released 

Annexure - I D 



s1. No. Secti;11r COMPANY NAME 2013-14 

ota - - --
760.70 777.58 

2 1784.09 

1552 .~3 

4 o.co - -· ~79.4~2. -
I 

2708.64 

6 0.00 0.00 169.86 189.88 

748.34 2595.80 9423.28 12767.42 

497 80 4667.3319984.53 

7 0.00 1216.621 1604.09 

729.87 '.4974.80 5883.95 11588.62 

2 0. 0 9 ~69M7 

00 3_099.82 

436.94 

4 4 1321.42 

. --~3,_9.~--- I 

1870.~ 

21Q5_.98 

621.73 

0 0.00 91 0 -191.~9 . ___ 

7 2342 37 

O . .PO 

. ..2782.1.4. 

0.90_ 
1.40 0.00 0.00 1.40 

625.38 

1684.79 

-·· _ o .. oo 

1708.93 

0.00 

0.00 

313.91 

0 52.98 

000 0 .00 

32 Pvt. UNFERT 87.73 87 .73 

0.00 0.00 

3 0 0.67 

34 1.66 0 00 351.66 

5 60.9 .~1 

3 202.36 

4.90 0 4.90 

37 Pvt. SSP UNITS 0.00 1548.22 0.00 .. 1548.2? 
12429.52 7929.40 11192.77 31551.69 



Pre-Oct 2000 0.00 0.00 0.00 0.00 
~---+------l------------------+-------1r-------r----------- - - - - ·--

39 Special Freight 0.00 

19.13 
Loss on Bonds 41 

0.00 . 
13926.86 

0.00 . -· . 0.00 - i . Q.00 
15500.00 : 26500.00 ~5926:86 Grand Total 

Annexure -I E 

released 
Sector wise I Company-wise subsidy 

(Rupees in Crores) 

..-----.----- ------- ---- ---------·-·. ·--- --. - - -- ·- ---
SI. No. Sector 

2 

4 

s 
6 

7 

R 

9 

10 

11 

12 

13 

14 

15 

16 

17 

18 

19 

20 

21 

22 

23 

24 
2:> 

26 
27 

28 

29 
30 

31 

32 
33 

34 

35 

Public 

ICo-oc. 

Co-nn 

Pvt 

Pvt: 

Pvt 

0..,1 

Pvt. 

Pvt. 

Pvt. 

Pvt. 

Pvt 

Put 

Pvt. 

Pvt: 
Pvt. 

Pvt. 

Pvt. 

Pvt 
Pvt. 

Pvt 
Pvt. 

Pvt. 

Pvt. 

Pvt. 

Pvt. 

Pvt. 
Pvt. 

Pvt. 

Pvt. 

COMPANY NAME 

:Brahmaputra Valley Fertilizers & Chem Ltd. 

:Total - Public Sector 

!Indian F:anTlers F .... m .. er c""""''"'tivA Lid 

Krishak Rhi:irti C"-"nAr<>tivR Ltd 
Total. Co-op 

IChaml'IPI FPr1ili7Pr & ~n ... mjr.:.ilc;: Ltrl 

Corom ..... ~ .. 1 lnternatj ....... 1 I tn 
Deepak Fertilizers & Petrochemicals Corp 

lr.:.11ir::it Na,.....an<> V::illRv Fertillc::1m:: r.n Ltri 

lnriian Potash Limited 

N::in::iriuna Fertili7Ar & Ch .. "";"""I"' l tti 
IParadeep Phosphate Ltd. 

IShnram Fertilizer & Chemicals 

SPIC 

T"'t"' f'homi~als I M 11.11 1 \ 

Jungbhadra Chemicals & Fertilizer ltd 

Zuari Aoro Chemir<>lc: ltd 
MMTC 

IHPM Fertili7ers 

IMnc.,ir India Pvt. I tti 

(Nnn~ULF 
uuncan 1no1a Ltel 

lt.A .. nnlnr"" Chemicals &. Fertilisers ltd 
Rallis India Ltd. 

Foliage Crop. Solutions Pvt. Ltd. 

IGrP.enStar F .. rtlli7P.~ I tr! 

KPR Fertilizers Ltd. 

Toepeer Pvt. Ltd. 

lstJNFERT 
· 1 KAN~ AliKU 

!HINDALCO INU LTD 

tKribhco Shyam Fertilizers Ltd 
I f 
~ '(' .... 

0.00 0.00 

282.15 1617.34 

.d.7~Qi:; 374615 

?A~ 19 0,00 
760.14 3746.15 

1n-:t? <>3 

23'.-\ ~Q 2132 34 
28.22 42.31 

ooo 137.51 

?957 45 

5001 

307 7R 1062 00 

1Rd R.:; 

o.on 

4Q1 ~1 ~AA.15 

0.00 

495 52 693 27 

n no 
26.15 

404 71 

n 1n 

nno 

18374 149.04 

n nn 

n.oo 

n.nn 345.53 

n nn 

0.00 

11R R"i 
122.40 

223.63 
nnn 

000 

35 

242.74 

10973.93 

662710 

2236.50 
8858.60 

~40A f::4 

0 00 
0.00 

1197.80 

0.00 

1010.05 

o no 

475 58 

1615.80 

1480.05 
0.00 

1491 08 

o.oo 
0 00 

0.00 

1~nn 93 

0.00 

13~3.2~ 

nnn 

0.00 

0.00 

n no 
0 00 

0,00 

n oo 

0.00 
992.02 

r 

I 

I 

~ 

'. 

- · 

! 

. _Total 
.. 7_37.8.'( 

972.41 

. 154~..7.~ - ·-

6336.35 

242.74 

12873.42 

10842.20 

2522.69 
13964.89 

4441.17 . 

2~(?5.93 

70.53 

1335.31 

1060.96 

1369.28 

660.4~- - __ . 

__ 16~._BJL . 

2527.51 
0.00 

2679.87 __ 

0.00 

·-- ~Q_._1_5_, .. 

___ 4Q4_,I1. 

1501.03 
0 .00 

1666.00 

0.00 

- _345.53 

0.00 

o . .oo . -
118.85 
'122.40 

223.63 

. 992.02 



Pvt. 

38 

39-

0 14 

014-15- (Upto Jan 
15) 

Kanpur Fertilizers Chemicals Ltd. 0.00 1394.63 

Pre-Oct 2000 

Special Freight 

Grand tot.I 

An n e x u r e F 

Details of fertllizer subsidy released 

{Rupees in crores) 

mpo n 1genous mporte 

Urea Urea P&K P&K 

20237.49" 

-- ~ ~ -·-- -
20016.00 20000.00 16000.00 

15500."00 

13425.97 35732.33 7705.99 11618.16 

I? 

1394.63 
25:85 - -

912.89 

28817.93 

0.00 -

_o.oo __ 



~ ~ ~ 1 .~ ~ 'fg ~ i f ! 1 1& f ~ ; ~ ;l&i ! 1~! ;:~ ~! - !~: 10i 
1Y I! ~ 1ft t .. 1:ir 10 ~ ~ ::Ji 11 ~ ~ -~ ~ ~ ~ ~ ~ I& t i i ~ I& ·wi ~ 
~'jg 1& $'.I& iD ii I!:{.~ 'lit i 1Y ~ ~ 1& ~ i 
~~:W: ~d!:tl&1& 115 ~1: E1& 1 ~ 1 !/;;~ 
~~t ~·~111 i11 ~i ~ 1&!& .~~ 
; i I ! I t I ! I I i ; ! ~ ! I ; ! ' ? 

--~1~ ·~~-rg-g l&i~· it~!~i~~ ;ti< 
~ ! f """ ~ 1 1 -~ i ~ i i ~ · i ; ! di ~I I& i l I 
~g&~~~i:.1 ~Ji ~1e~i ·1~1 t~ 
~ ~ ~ ~ 1Y 1 ~ ~ t ~ l l ~ ~ ~ 1 ~ ~ 
!>; fj ·~ '15 """ '!;" ~ -!<" ~ I& ~ 15 'liO 

;. i ~ ~ i i ~ ! ·~ l -~ i ~ ~ ! i i ; . i ! I 
ii;~ i: i,1Y ~ 1;; I& iD 1 ~ t '15 Ii< lib~ ~ fg ~I!! 
~. ~1Y~ i;l~-!!2 fi=~ ~~~1 t~E """l!lJ~ 
•• ~ ~ ~ Ii= g; i """ 15" Ii: ~ ~ E Ir ~ - ~ ·· ~ ~ 
-~ ·~ ! ·~ l ! - ~ I &! : t : ~ ·· : ~ b; ·• i I -~ ! ! 
f11~~~;it1!~!&ii t'lit~ ~ 'ti~_ f!&~ I ti, ~~g l.nol~iiDi ~~1til>I> 

~ -



~ 3lal~ : tufiq vfi. wrcnr ~ ~~I ~. m 3fCR1 ~ '<i~~·~ ~I 

... (~) 
~ ~ ~= ~. ~ ~ '1$Ctj'ilJ\ ™ ti ~ ~ ~ ~ ~ fcn" ~ 3TftT 

~ ~ ~ ~ m ~ ~ fct;'{1Rr!q ~~I~~ '<icclt~·<!) t fcn ~ ~ 

-<11a\J1PlC6, ~ er~ ITT qft ~ C6RlPt<li \111" ~ ~ ~ ~ ~ ~. ~ ~ 

~ FcRm ~ q;1f ~ "CR ~ ~ ~ ~ cJft ~ q;xcfi t ~ mw mCf>R Q)) 

11"-@r ~ ~ fGx:gl<t)'< ~ "5JT1:{f ~ ~ ~ ~ t()+qPJqj ~ q ~ ~ ~ 

\iJT % ~I~ cf; ~ ifORT ~ ~ f¢" ~ lf ~ 1998 ~ ~ mcnR ~ f5-MGI~ 81 

~ 2ft 3tR ~ ~ ctft 19 ~ e.ft I ~ Cf'f 2004 +rr'Cf 3ITT)~ ~ qft 

~ ffi~GI~ 81 ~ 6) ~ 3fR mCf>R qft 19 ~°ID ~I~~ S3fl?. ~\;ft, il 

~ m ftITT° ~ fcn fctR:fffi cnT x:rtl CJCffl tR ~ ~ ~ ~ ~. ~ ~ ~I 

'<1'114"1Rlcn cz@ffi enc -qx ~ ~ 5, ~ 6lf ~ ~ 61 ~ 6li ~ ~~11Gl'<1 ~ mG 

~ CITTCTRT ~~I am~ c5 ~ ~ ~ ~ ~. ~ 3TfqCITT ~ ~ ~ ~ 

W~l ~~~~xl~I 

~ 3M~g>t11'< : 3l'Ul&ll \;ft, ~WT Uf) ~ ~. ~ ~ ~ ~'+R ~ <ffem qft Wffis 

13 ~ ~ ~ qft ~ m mw ~ 23 ~ ~ ~ ~ 6X ~ cm ~ ~ 
61 ... (~) 

~3lal~:~~~ 31N~~~vrRT~I 

... (~) 
~ 31'1~g>'11'< : il ~ mlf'l ~ ~ w "ffWcff ~ ~ ~ cITT ~ "flCPffi 

~I. .. (~) 

~ \ril)RMR~ i:tla4'ltl4 ~ : 3i9J&r ~. ~ Qft ~ ~ ~ wm <ffem ~ >JGR ~ 

~ 1Tm I. .. (czrcr~) 

~ 31'1~~'11=< : ~ 3lT1T ~ ~ ~ ct; m 1f ~ ~ ~ ~ ~en ~ ~ ~ 

~I ... (~) ~ ~ ~ mcft CJft ~ 1l ~ Qft cnW cnlfi ~ii~ 

Cf11{11~1\111~ m m ~ m \3"m ~ ~ ~ ~ rcP qgt ~ ~ m- ~ ~1 qgt ~. mG 

cnT ~1llq~\'1 m-m i1... (cmmR) 



-
t 1~1:1 1&;~ir ti~~1·t1& ~ ~:~ 
1& ~ I ~ $ ~ I i ~ 1 ~ : ~ ; ~ ! i ~ ~ ~ 1 ~ ~ 
~ i ~ ~ ~ ~ 1& ~i i ~ I t ~ ~ ~ i l? ~ ~ ~ ~ ~ 
~ i f;y I ~ ~ 'f5= ~ : >I+ I ~ & 1& i 1§ ~ -~ ~ 15 i IS f ; I~;. f I ~I l ;f 1& i ~~I~! Ii - 1& ~ ~ 
~ i . ~ i ~ ~ ~ I l ~ ~ t i i i ! 1fT ·~ ~ ~ 
! 1 ~ i t Ji i ! i '. : -~ ~ i ; I I : ~ 1 t ; i ~ 
~ i ~ . ~ ~ i ~ ~ ~ i . ~ - 'lg -~ 1& 1& ~ ~ l ~ ~ ~ ~ ~ ~ 

~-r;; -~_<!trJif ! \~~~~'Ir~~ ~-~i fii~i1&i - ii i t t i i ! ~ ~ ~ i i i ~ ; ; i i 1& ! i ~ -~ I ! t ~ f ~ ~ i ~ i ~ l ! ~!~i i! 1 i I~ I~!; 1& 1 t ! ! 
~ ~ ~ t ~ ~ 1& i ~ t ' i i l ~ ~- .! ~ ~ ~ 1& ~ 1 ~~. ~ ~ 1W Ri 
·~ . ! i ~ i ~ t ; .If & .~ I ~ I ~ g .!¥ l<T 1W t! ~ E ~ ~ ~ ~ d;: ~ 
e: r:f --..- ~ ! & 1& ~ i ~ 
~ ~ ~ i 1& ~ ~ i ~ ~ j ~ ! I j ~ ~ i i i i ! ~ ~ 1& ~ 
i&,, ~ ~ ~ ~ l ~ i f t i § .. ·~ ~ . ~ ~ 1& '41<1 ~ f t "' . . 1 i ~ ~ ·~ ,,.- . . & i I ~ ff; ~ ; !; ; ~ ~ ·or? ~ ~ ; • • - ~ 
I ~ ~ I ~ ! ~ 1 l ~ !€ \ ~ ; J ~ ~ i ~ ! ~ ~ t ~ l; ~ 
~ 19..~~'l&'tliCl~j~~ - l ~i911~~i'4!Cl~~tt;,i~~i ~ ~ i ~ ~,.. ~ -~ -~ r1!J,,.. ~ ~ e ~ ~ ~ ~ ~ w ~ i ~,.. 1 

0 

" 
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SHRIMA TI SUPRIY A SULE : The hon. Minister has said that already a lot of 

urea and other subsidized fertilizers are available. Unfortunately, we can see the 

sense of the House that that is not the reality. It is too little, too late. He has given 

us urea after the Rabi crop. The Senior Minister in his reply has said that there is 

no clarity about the amount of requirement and how much the Government is 

fulfilling the requirement. That has not been given in the reply. The hon. Minister 

may kindly clarify. 

There have also been reports in the various newspapers that the import 

orders this year - as we are all aware that fertilizers are imported extensively in our 

country - were delayed. Hence, delay in the distribution. Is that a fact? I would 

like the hon. Minister to clarify this on the floor of the House. 

SHRI ANANTHKUMAR: Madam, this year, monsoon itself was delayed. Both 

for Kharif and Rabi crops~ the required amount of urea and all other fertilizers 

were supplied adequately. I also want to assure this House that there will be no 

dearth of urea and NPK fertilizers. If the country required 31 MT of urea, we have 

made available 31 MT of urea. If 30 MT of DAP, MOP and other fertilizers are 

required, there is a glut in the market. Therefore, I don't understand the anxiety. 

Maharashtra or any other State, they have got adequate amount of fertilizers. 



~ 3lal8l: 3lN ~ ~ ~ ~. 1f \Rf 'tR ~~~I~~ "CR~~ IDall 

... (GQti\:IH) 

... (afCl~I.-,) 

HON. SPEAKER: Hon. Members, you give me in writing whatever you want. I 

would send it to the Minister. Not like this. But not in this way . 

. . . (Interruptions) 



GOVERNMENT OF INDIA 
MINISTRY OF CHEMICALS AND FERTILIZERS 

DEPARTMENT OF FERTILIZERS 

LOK SABHA 

UNSTAP.RED QUESTION· NO. 415 TO BE ANSWERED ON: 05.02.2019 

Subsidy Mechanism 

415. DR. KIRIT SOMAIYA: 

Wilt the Minister of CHEMICALS AND F1=RTILIZERS be pleased to state: 

(a) whether it is true that to cut pil·ferage in the fertiliser subsidy mechanism, 
the Government has taken some new measures and if so, the details 
thereof; 

(b) tfie present mechanism for giving fertilizer subsidy to companies/farmers; 
(~) the assessed requirement of Urea, OAP, MOP, NPK and SSP for the 

current kharif season and the total amount of subsidy to be given; 
~ d:~ whether the Government will implement the new fertiliser subsidy 

mechanism throughout the country in this kharif season to check pilferage 
and if so, the details thereof; and 

(a) whether the Government is considering direct transfer of fertilizers subsidy 
to farmers and if so, the details ttiereof? 

ANSWER 

MINISTER OF STATE (INDEPENDENT CHARGE) OF THE MlN~STRY OF 
PLANNING AND MINISTER OF STATE IN THE MINISTRY OF CHEMICALS & 
FERTILIZERS 

(RAO INDERJIT SINGH) 
(a) & (b): Yes, Madam. Under the fertilizer DBT system, 100% sub~idy on 
various fertilizer grades is re!eased to the fertmzer ·companies, on the basis of 
actual sales made by the retailers to the beneficiaries. Sale of all sut,sidised 
fertilizers to farmers/buyers is made through Point of Sale (PoS) devices 
installed at each retailer shop and the beneficiaries are identified through 
Aadhaar Card, Kisan Credit Card (KCC), Voter Identity Card etc. 

(c): The assessed requirement of Urea, OAP, MOP and NPK fertilizers for 
the Kharif season 2018 i.e. April 2018 to September 2018 is in Anna}rnra-t 

(d): Tha DBT mechanism described at (a) & (b) above has been 
implemented across all States/UTs w.e.f. 1st Marchi 2018. 

(e): Yes, Madam. The Department has requested NITI ~ay<?}J. to suggest a 
model for Direct Transfer of Fertilizer subsidy to the beneficiaries ac~ ----- ' ~ 



-'. 2 :-

Annexure-1 

The assessed requirement of Urea. OAP. MOP and NPK fertilizers for the Kharif 

season 2018 i.e. April 2018 to September 2018 is as follows: 

(Figures in LMT) 

Kharif 2018 UREA OAP MOP NPK 

Total 148.90 49.18 20.25 49.73 

******* 

I 
I 



GOVEf{i'-!MENT OF l1'lDI/\ 
MINIS"( HY OF CHEMICALS & FERTILIZEns 

DErt\HTMENT OF ,-=ERTlLIZERS 

LO}{ SABHA 

UNSTARRED QUESTION NO. i703 TO BE ANSWERED ON 02.0'l.20"i9 

Transfar of Fertilizer Subsidy 

1703. SHRIL.S. TEJASVI SURYA: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether the Government has observed inefficiencies in the transfer of subsidy 
to companies following verification of sales datn using Point-of-Sale machine; 

(b) whether the Government is proposing to provide direct transfer of subsidy for 
fertilizers to farmer's bank account in line with NITI Aayog 1s recommendations 
and if so, tile details thereof; -

(c) whether the Government has set any timelino in the implemenlatlon of the 
transfer of ·subsidy to farmers' bank accounts diractly and if so, the details 
ihereof; and 

( d) the benefits for farmers if the fertilizer subsidy is lra11sfcrrcd directly to thdr 
bank accounts? 

J.\NSWER 

MINISTER OF CHEMICALS AND FERTILIZERS 

(0. V. SADANANDA GOWDA) 
(a): No, Sir. No such incidence has been observed and subsidy is being released 

regularly on the basis of fertilizers sold through PoS devices. 

(b) to (d): At the request of Department of Fertilizers, NITI Aayoghas set up a 

Committee to examine the feasibility of implementation of DBT in fertilizers and 

suggest a model for direct benefit transfer of subsidy to the beneficiaries' account. 

This committee has submitted a Draft report which has been sent to all concerned for 

their comments. 



I • 

GOVERNMENT OF INDIA 
MINISTRY OF CHEMICALS AND FERTILIZERS 

DEPARTMENT OF FERTILIZERS 

LOK SABHA 

STARRED QUESTION MO. 424 TO BE ANSWERED ON: 23.07.2019 

Gap in Demend and Supply of Fertilizers 

t"*424 SHRI KAPIL MORESHWAR PATIL: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether :.:here is a huge time gap between demand and actual sup::>ly of 
fertilizers in the country; 

(b) if so, the details thereof: 
(c) the quantum of demand and supply of fertilizers during the year 2018- 19 

along with the estimated quantum of demand and supply for the current year. 
Staie-wise; 

(d) whether the quantum of fertilizers supplied to the States is not adequate to 
meet the requirements and if so, the details thereof; and 

(e) the remedial steps taken by the Government in this regard? 

ANSWER 

MINISTER OF CHEMICALS & FERTILIZERS 

( SHRI D.V. SADANANDA GOWDA) 

(a) to (e): A statement is laid on the Table of the House. 

***"***** 



STAlEl\iiENT REFERRED TO IN REPLY TO PARTS (a) to (e) OF THE LOK 
SABHA STARRED QUESTION NO. 424* TO BE ANSWERED ON 23.07.2019 
REGARDING GAP IN DEMAND AND SUPPLY OF FERTILIZERS 

(a): No, Sir. 

(b): In view of (a) above. question does not rise. 

(c): The demand and supply of fertilizers during the year 2018-19 and current year 

(as on date 17.07.2019) is placed as Annexure A and Annexure B respectively. 

(d): There is adequate availability of fertilizers in the country. 

(e): In view of (d) above, question does not rise. 

********* 



..... \.•IJJl.llCILIVl;J l'\.l:a.fUllCl'llll:l'll&.1 l"\\'CIUClUllLY O.ll\.J ..-c:oiQ'~ '""' j a'I Ull-'a'l;;J ULll JIJH 1.rn=r yvcu .c;.v ru- ... 
j-. Urea OAP I MOP ! 

State Requirement• Availability I Sales Require men!• Availabllity Sul es l Requirement'" Availability Sales 
I 

Andamari and Nicobar 0.01 iJ.00 I 0.00 i 0.01 0.00 000 O.Oj, 0.00 0.00 

Andhra Pradesh 16.70 14.22 I 13.66 3.76 3.30 3.CO 2.86 2.59 2.42 j 

i ArunachalPradesh 0.04 0.00 0.00 0.01 0.00 0.00 0.02 0.00 0.00 
!Assam 3.35 3.98 3.92 0.65 0.74 0.54 0.80 0.84 0.78 
lmhar 21.00 21.95 21.84 5.00 7.59 5.78 2.10 2.65 2.23 
lchand.garh 0.00 0.00 c.oc 0.00 ' 0.00 Cl.00 0.00 0.00 0.00 
Chhattisgarh 6.00 7.85 7.5? 3.5( 3.94 3.23 1.20 1.06 0.91 

' Dadra and Nagar Haveli 0.01 0.00 0.00 0.01 0.00 0.00 0.00 0.00 0.00 

Daman and Oiu 0.01 0.00 0.00 0.00 0.00 o.co 0.00 0.00 0.00 
Del~i 0.08 0.21 0.21 0.04 0.03 0.03 0.02 0.01 0.01 
Goa 0.03 0.02 O.D2 0.02 0.02 0.02 0.01 0.01 0.01 
Gujarat 19.60 21.55 21.03 5.00 5.23 4.63 1.41 1.43 1.43 
Haryar,a 19.00 22.05 2:.58 6.20 6.25 S.7S 0.85 0.87 0.71 

I liimachal Pradesh ' 0.66 0.67 Q.67 0.00 o.oi 0.01 0.10 0.08 0.08 

Jammu and kashmir 1.33 1.35 1.34 0.72 0.64 0.61 0.26 0.25 0.25 
Jharkhand 2.40 2.29 2.29 1.05 0.88 0.84 0.12 0.05 0.05 
Karnataka 14.00 13.82 13.41 5.87 E.08 5.59 4.00 3.28 3.03 
Kera la 1.40 1.08 1.01 r..27 0.26 I 0.22 1.24 1.03 1.00 
La ~s 1adweep 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 o.cm 
Madhya Pradesh 23.00 26.03 25.61 11.50 13.85 12.99 1.25 1.31 1.15 
Maharashtra 22.00 22.21 21.80 6.70 6.61 6.09 4.50 4.16 4.00 

,Manipur 0.24 0.27 0.27 0.12 0.01 a.co 0.12 0.00 0.00 
Meg,aiaya 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
M!zoram 0.09 0.12 0.12 0.06 0.00 0.00 0.04 0.00 0.00 
1\!agaland 0.01 0.00 0.00 0.01 0.00 0.00 0.00 0.00 0.00 
Odisha 5.75 5.67 5.58 2.15 2.19 1.92 1.45 1.50 1.33 
Pudl.•cherry 0.11 0.11 0.11 0.01 0.01 0.01 0.03 0.02 0.02 
Punjab l 25.50 30.91 30.49 8.50 8.19 i 7.63 1.10 0.74 0.60 
Hajastliar. 19.00 20.56 20.32 6.15 7.51 7.03 i 0.30 0.41 0.32 
Sikkim 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 
Tan;il Nadu 8.50 9.13 9.02 3.00 2.60 2.46 3.50 2.92 2.82 
Telangana 15.00 13.85 13.75 3.20 2.55 2.28 2.60 1.62 1.51 
Tripura 0.39 0.16 0.16 C.06 0.05 i 0.05 0.14 0.06 0.06 

' Uttaralchand Z.3!: ~.80 2.68 0.33 0 36 0.33 o.rs 0.07 0.07 
Uttar P;adesh 59.50 67.28 i 65.65 21.00 21 .66 19.65 3.50 2.31 2.10 
".·Vest Ben~al 13.00 13.16 i J3.06 l 3.50 3.58 3. 15 3.25 2.98 2.65 
·rota! 300.04 323.31 I 317.19 I 98.40 I 10'1.15 S4.95 36.81 32.27 29.54 I 

· ;-..quirement i~ projected at the beginning oi each seasor.. 

r'\nne>~Ur~ A 
<Figures in LMT> 

NPI< 

Requirement• Availability 

0.01 0.00 

12.50 11.90 

0.00 0.00 
0.05 j 0.18 
3.50 3.49 
0.00 0.00 
1.50 1.42 

0.00 o o~ 
0.00 0.00 
0.02 0.00 
0.03 0.03 
4.65 6.41 
0.27 0.46 
0.38 C.3G 

0.00 0.02 
0.35 0.43 

11.71 15.40 
1.67 VB 
0.00 a.co 
2.80 3.80 

18.00 22.40 
0.00 0.00 
0.00 0.00 
0.00 0.00 
0.00 0.00 
3.00 3.01 
0.06 0.01, 
0.68 l 0.66 
0.55 l.C8 
0.00 !J.00 
5.50 5.82 

10.50 12.21 
0.02 0.01 

; 

0.39 0.36 
9.00 7.29 
10.54 i 

11.26 I 

97.68 ; 109 .. "3 

Saies 

I G.00 

10.37 

0.00 
0.17 

I 3.32 
0.00 
1.1~ 

0.00 

0.00 
0.00 

l 0.03 
5.60 
0.38 
0.32 

0.02 
0.41 

13.41 
:.31 
0.00 

3.34 
19.58 
0.00 
0.00 
0.00 
0.00 
2.62 
0.04 
0.59 
0.95 
o.c:> 
5.29 

:!.0.57 
0.01 
0.33 
6.57 
9.36 

96.21 

A~ ~=: ~beginning of each seaso:-. the states and U!s give their projected requirerre•.t 1Mi-:ici1 is tinatized by Ot.C & FW and conveved .to OOF based on the variocs factors. Ho•.vever c:s '.:u: s2<.sc:-:. 

l--.'.:i~;.;$5i:.!: I.la~ ;equi;emer.~ !~eer ~r. ftuci:.12ting in re2!it~· bc:!sed ori {ac~o:-s u:~e r:1"lnSOC :' I ;-ie.: _; ::,i• · ~r. are~. il~~ i.-rigr:ted a!"ea. crO;lping pattern etc. ~8 

I 
i 

' 

l 



Annexure !3 
<Figures in LMT> 

Cumulative Requirement, Avaiiabtity and Sales of Fertilizers during Kharif 2019 (Apri1'19 to 17th July 2019) 
I Urea OAP MOP NPK jstate 

Requirement• Availability Sales Requirement* Availability i Sales Requirement,. Availability i Sales Requi"'ement* Avci11iablllty Sates 

Andaman and Nicobar 0.00 0.00 0.00 0.01 0 .00 0 .00 0.00 0.00 0.00 c co 000 0.00 
Andhra Pradesh 2.37 2.50 1.91 0.47 t .12 0 .43 0 .41 0.53 0.35 1.97 2.87 

' 
1.09 

Arun achal Pradesh 0.00 0.00 0.00 0 .00 0.00 0.00 0.00 0.00 0.00 0.00 0 .00 o. ~o 

Assam l.01 0.94 0.83 0.16 0.22 0.10 0.29 0.38 0.17 i 0.04 0.07 0.04 
Bihar 3.41 5.05 4.31 1.64 2.42 0.85 0.71 0.89 I 0.35 Cl .~5 1.13 ' 0.42 
Chandigilrh 0.00 I 0.00 0.00 0.00 0.00 0.00 0.00 0.00 o.co I (l.00 0.00 0.00 
Chhattisgarh 2.1 '1 3.07 2.46 1.58 2.27 1.22 0.33 0.68 0.38 C.33 0.31 0.41 -

I I i Dadra and Nagar Haveli 0.00 0.00 0.00 0.00 0.00 0.00 a.co 0.00 O.uO 0.00 o.co 0.00 

Daman and D1u 0.00 0.00 0.00 0.00 0.00 T 0.00 0.00 I 0.00 0.00 ('.00 0.00 0.00 
Delhi 0.03 0.06 0.06 0.01 O.Ql I 0.01 0.00 0.00 0.00 MO 0.00 0.00 
Goa O.Ql 0.01 0.01 O.Ql 0.00 0.00 a.co 0.00 0.00 0.01 0.02 0.02 
Gujarat 6.37 5.60 4.85 1.33 2,12 1.27 0.49 0.29 0.26 2.27 2.50 1.54 
Hary:ina 6.66 6.iJG 5.84 1.87 2.37 1.46 0.48 0.57 0.33 0.13 0.20 0.09 
Himachal Pradesh 0.24 0.2'1 0.22 0.00 0.00 0.00 0.00 0 .00 0.00 0.06 0.o7 0.05 

Jammu and lrnshmir 0.46 0.50 0.49 0.19 0 .23 0.13 0.05 0.11 0.07 0.01 0.01 0.00 
Jharkhand 0.97 0.77 0.49 0.46 0 .53 0.36 0.05 0.03 0.02 O.l2 0.19 0.10 

l<arnataka 4.40 3.49 3.02 2.87 3.12 2.05 1.)0 1.18 0.92 4.20 5.78 3.07 
Ke:a lu 0.36 0.30 0.29 0.11 0.06 0.05 o.a2 0.26 J.17 0.38 0.53 0.35 

~.~~c!•iliee p 0.00 0 .00 0.00 0.00 o.co 0.00 0 .00 0.00 0 .00 0.00 
t 

0.00 0.00 l 

Madhv:i Prndesh 5.71 6 .06 5.37 4.27 5.59 ~.11 0.53 0 .61 0.36 (1.93 i 1.66 0.60 
Maharn<;htra 8.93 7.70 7.05 2.68 3.11 2.17 1.79 1.66 1.00 G.S4 9. 14 5.83 
M;:inipur 0.11 0.13 0.13 0.06 0.03 0.02 0 .07 C.00 0.00 0.00 0.00 0.00 
Meghalaya 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 l).JO I 0.00 0.00 I 
Mlzoram 0.05 0.04 0.04 0.03 0.00 0.00 0.D2 0.00 oco O.:JO 0 .00 0.00 
Nagaland 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 0.00 I U.00 0.00 0.00 
Odisha 1.64 1.79 1.54 0.92 1.07 0.71 I 0 .39 0.53 0.29 i.10 1.38 0.84 i 
Puducherry O.D3 0.02 O.Q2 O.OC 0.00 0.00 0 .01 0.00 0 .00 0.01 I 0.02 0.01 
Punjab l.0.82 9.93 9.18 1.31 2.47 :.oo 0.55 0.52 I 0.25 . 0.16 0.!7 0.07 -
Raj;utha:~ 3.67 4.35 3.97 1.63 3.66 2.10 0.11 0.20 0.10 tU8 i 0.29 0.13 ! 
Sikkim 0.00 0.00 I 0.00 0.00 0.00 0.00 0.00 ! 0.00 0.00 0.00 0.00 C.00 
Tamil Nadu 1.97 1.72 1.43 0.66 0.70 0.34 0 .64 0.53 0 .40 l.18 l.57 0.82 
Telanr,ana 4.40 2.67 2.29 1.46 1.23 0.78 0.69 0.33 0. 15 ].C4 I 3.79 2.27 
T'"ipura 0.09 0 .00 0.00 0.03 I 0.03 0.00 0.01 0.00 0 .00 0 .01 0.01 0.00 
Uttc:iraichand 0 .94 0.93 0.86 0.12 0.12 0.05 o.oz 0.02 0.02 i 0.!4 0.11 ' 0.04 I 

Utt<ir Pradesh 17.12 19.84 17.85 4.60 8.34 u.29 1.27 1.32 0.55 1.04 2.66 1.44 

I I 
Wesc Bengal 2.50 3.00 ! 2.73 0 . .57 0 .86 0.31 'J.55 ')""" · o_.g_j_ ·51 3.?8 ! 1. t7 --J--=-~ ... _.:_J..! _ :L 
Total 86.38 87.18 77.24 29.58 4:1.69 l 22..82 ! 1.!_:3~ i ll.48 I 6. 5S __ J__3:'.67 38.26 I 7.0.40 
•Requirement is projected at the beginning of each season. 

f--At the beginning of each season the states and UTs give their project:?d requireme1it which is finalized 'tJy DAC & PN and cor,veye6 to OOF b.jsed on the va :-i o~s factors. 
I l However as the season progresses.the requirement keep on fluctuating in reality b<ls~d on factcrs lilce monsoon, i?et sown area, nee irrigate.J ar~a, cropping i:«>ttern C?tc. ~ -----·--· ·-- - --··· -·-·------------

~q 

~· 



(Q. 424) 

'I M4'4 araT8f : ~ ~ qfi \;fl" I 

~~~~: ~&r~, ~~q;r~~t'1;:ft~ l{:;ft"~~ ~ 

~~~~' ~~ fcf>ttlT"ll ~f6"(f~~~~· I~ fChC'16161 ~ 

iNfC ~ ~ iNfC ~ ~ 6fRf ~ lft t 3fR ~ (fq) ~ ~ ~ fcWHI~ ~ mft" qffif 

~, ~ \ITT" ~ ~ mm m, Cf6" ~ ~ m cnc;ft" cf>qPl~~j cffi- \Sl~~qt 

ft~~ ~ \ITTCfi 2ft- I 3llR 6lf fcJHWfi q;)-~ if\jfC fctHi l~l ~ ffitff 3i lct>~a ~ E fil 
~~ fcbfil;:fl \jfif"~•m~~~~~~ I 

~ ~~~xi'<Ct>I'< ~~~~ 3FR~~~~~m~ 

~ l1T?JT ~ ~ 'P11 ~ 3fR ~ if\jfC fchx114) m ~ ~ cffl" ~ ~ 6Fft" I 
~'{1R1~~~~iNrC~$t(R(ff\i1lfilt, m~~tt~il ~<);-ma 

~ \S Ill ~Cfe ~ $- ifR ~ CflTf x"i'<Cf> 11< ~ cnx ~ ~ 3llR CJff ~ t ffi" ~ fcrcRu1" ~ I 

SHRI D.V. SADANANDA GOWDA: Sir, practically, the main Question pertains 

to the gap between demand and supply. After hon. Prime Minister, Shri 

Narendra Modi, took charge of the Government, he has given much 

importance as far as farmers' issues are concerned, specially with regard to 

the supply of fertilisers; and special initiatives are being taken right from neem 

coating to curtailing deviations for other areas. He wanted to see that farmers 

totally are directly benefitted from these things. 

Now, fertilisers are given under DST. Only after the fertilisers are given 

to the farmers, subsidies will be released. All such steps are taken. 

Today, before giving answer to the hon. Member's Supplementary, I 

would like to place on record that my Ministry has come up with a new 



,r:., - . ·-- J 

dashboard. I can show the dashboard to all the hon. Members so that they can 

all see as to how much fertilisers are being produced. There are four 

dashboards which are being included in it. There is one dashboard for the 

Department of Fertilisers; then there is the State dashboard; there is the 

Collector Dashboard, the Company Dashboard and the Market Dashboard. 

In respect of each State, one can see the availability of urea, transport and 

other things. As there is no network inside the House, I am not able to show 

them. I just want to show that there are Dashboards. 

As far as issues raised by the hon. Member are concerned, certainly 

zero farming is one of the areas of concern of this Government. Already we 

have linked it with Aadhaar and the Soil Health Card which have been 

launched in POS Version 3. Totally, the minimum usage of fertilisers is being 

aimed at by this Government. We are giving importance for production of 

other fertilisers also. We feel that, after getting the Soil Health Card, if the 

farmer comes to the conclusion to use minimum fertilisers day-by-day, then 

certainly, it will be of benefit to him. 

We are going one step ahead in this regard. ,Currently, NITI Aayog is_ 

\ 

examining this issue. A Co~_m_it_te_~-- - has been _ f?_~~-o_Y!_o_rk out the 

modalities on ~ow _t~ . transfe~ t~e su.~sidy ~ir~ctly to the farmers. \This is one of --- . --~-· · · -

the areas of concern where the subsidy will be directly credited to the account 

of the farmer and he can make minimum use of fertilisers in future. Thus, day-

by-day, there will be a reduction in the u~age of fertilisers which is the aim of 

this Government. 



:>'~ ,. · ... -: . -

~~~CR~: 3lm&i" ~, ~ iJ¥ 3lWT ~err, ~ ~ ~ 

~ ~ M ~ I ~ ~ ~ fcn ~ q)f ~ ~ ~ ~ '<1l"tj'11 ~ CflTTfcp 
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~' ~ ~ ~~ t fcp- ffi ~~ ~ ~ cp"f \:kt(IG~ Cf>i:r ~1 &'{1Rtt~ ffi 
(kCfJ16ft~ *ft 3F-io ~\;fl-~~~~~~~ c15)" ~ fcl, ~ &tx ~ ~ 
~~~~~~~~~Cf>T4'>1x~HI .. ~I~~~~~~ 

61"ffmT lTm 6 fq, ffi ~ ~ q;r \iNIGTi f4:>ttl~ cf5)- l1FT ~ ~ ~ 6)- X6T ~I ~ 

~ ~ \;JFRf ~ ~ ~ CflIT ~ ~ ~ ~ '9° ~ 3lT W ~ 31lN 3lT XITT t ffl 
~ 

~~~~~~®t, <lllf~~~~~m\Nft"~tR 
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SHRI D.V. SADANANDA GOWDA: Practically, because of various issues 

pertaining to Iran, we have not taken up this issue further at this stage and 

there is no proposal also to take it forward but at the. same time,-the vision of 

the hon. Prime Minister is that fertilisers should be manufactured 100 per cent 

indigenously in our country. At present, nearly 75 per cent of the fertilisers are 

indigenously manufactured and we are importing about 25 per cent of urea and 

other fertilisers from other countries. 

So, now, the Prime Minister has taken a view that five fertilizer factories, 

which were shut down earlier, should be revived - Gorakhpur, Sindri, Barauni, 

Ramgundam, and Talcher. 

So, if we are able to complete the revival of these fertilizer factories, 

automatically, 12.7 lakh metric tonnes of production from each of these 

factories, will come out, and we will be self-sufficient in fertilizers. We need not 



depend upon any external agencies or other countries as far as fertilizers are 

concerned. 

SHRI GAURAV GOGOi · Thank you, hon. Speaker Sir, for giving me this 

opportunity. 

My question, through you, is related to the shortage of urea in North 

East. There is only one gas-based fertilizer plant in North-East, which is the 

Brahmaputra Valley Fertilizer Corporation Limited. Its production is not to the 

maximum because Unit - IV of the Corporation is not producing fertilizers. I 

had also apprised the Ministry in the previous Government about Unit - IV not 

being utilised. I want to know, what plans does the Government have to 

increase. the production through Unit - IV of the Brahmaputra Valley Fertilizer 

Corporation Limited. Thank you. 

SHRI D.V. SADANANDA GOWDA: Sir, as rightly said by my friend, 

practically, Unit - IV of the BVFCL is already at final stage. We hope, in the 

near future, it will come into operation. I want to visit it after completion of this 

Budget Session. I will also invite you~ So, totally, we are going to get it 

operated as early as possible. Now, the work is in progress. 



GOVERNMENT OF INDIA 
MINISTRY OF CHEMICALS AND FERTILIZERS 

DEPARTMENT OF FERTILIZERS 

LOK SABHA 

UNSTARRED QUESTION NO. 367TO BE ANSWERED ON:19.11.2019 

Opposition to Direct Cash Transfer for Fertilizer Subsidy 

367. SHRI SYED IMTIAZ JALEEL: 
SHRI ASADUDDIN OWAISI: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) whether nearly 64 per cent of the farmers are against introduction of Direct Cash 
Transfer (OCT) for fertilizers subsid~: 

(b) if so. the reasons therefor; 
(c) whether NITI Aayog has conducted any survey in this regard; 
( d) if so, the details thereof; 
(e) whether under OCT scheme, farmers need to pay market price to buy fertilizers; 
(f) if so, whether OCT scheme is likely to increase financial burden on farmers as they 

have to buy fertilizers at marke price; and 
(g) if so, the decision taken or being taken by the Government in the wake of farmers' 

views in this regard? 

ANSWER 

MINISTER OF CHEMICALS& FERTILIZERS 

(D. V. SADANANDA GOWDA) 

(a) to (g): The Department of fertilizers has implemented Direct Benefit Transfer (DST) 

System across all States/UTs w.e.f. March, 2018.Under the DST system, 100% subsidy 

on various fertilizer grades is released to the fertilizer companies, on the ba3is of actual 

sales made by the retailers to the beneficiaries through Point of Sale (PoS) devices 

installed at each retailer shop and the beneficiaries are identified through Aadhaar Card, 

Kisan Credit Card, Voter Identity Card etc. In the present modeL Fertilizers are being sold 
at subsidized rates. 



Further, NITI Aayog set up a Committee to suggest a model for direct benefit 

transfer of subsidy to the beneficiaries' account (DCT). This committee has submitted a 

Draft report which has been sent to all concerned for their comments._NITI Aayog has also 

conducted an evaluation study of DBT in Fertilizers, through M/s Microsave and in the 

report published by M/s Microsave, it has been mentioned that only 36.4 % of the farmers 

would prefer OCT in Fertilizer subsidy, if given a choice. 

The study by Mis. Microsave is a sample study, which is not a comprehensive one 

covering adequate number of potential beneficiaries. Hence, not much reliance can be 

placed on this finding. 

*********** 
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GOVERNMENT OF INDIA 
MINISTRY OF CHEMICALS AND FERTILIZERS 

DEPARTMENT OF FERTILIZERS 

LOK SABHA 

UNSTARRED QUESTION N0.1486 
TO BE ANSWERED ON 20.09.2020 

FERTILIZER SUBSIDY 

1486. SHRIMATI ANNPURNA DEVI: 

Will the Minister of CHEMICALS AND FERTILIZERS be pleased to state: 

(a) the details of the subsidy being provided to the farmers and the fertilizers 
manufacturing companies in public, private and cooperative sector for 
various fertilizers during the last three years and the current year, company-
wise; 

(b) whether the Government proposes to provide Direct Benefit Transfer (DBT) J 
into the bank accounts of farmers; and 

(c) if so, the details of the numbers of farmers likely to be benefitted by the 
same? 

ANSWER 

MINISTER OF CHEMICAL & FERTILIZERS 

(SHRI D.V.SADANANDA GOWDA) 

(a) The details of the subsidy provided to the various fertilizer companies in 
public, private and cooperative sectors in the country during each of the last three 
years and the current year, company-wise is enclosed in Annexure-1. 

{b) At present there is no firm decision to introduce Direct Benefit Transfer into 
bank accounts of farmers. However, Government has constituted a nodal/· 
Committee un~e_r __ co-chairmanshi---of Secretary {Fertilizers) and ecre ary · 
(Agncu ure ~~kJRto the ~ious aspects of in~!_ Dire_ct Ca~ransfer 
of fertilizer suos1ay to farmers.) · . 

(c) Does not arise as no decision in this regard has been taken so far. 

********* 
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Anne,mr 

(Rupees in Crore~ 

Sector wise/Company-wise Subsidy released , /Lt 
SI 

Sector COMPANY NAME No. 2017-18 2018-19 

IMP. IND atv IND Total IMP IND City IND Total 
P&K P&K Compost UREA P&K P&K Compost UREA 

1 Public Fertilizers and Chemicals Travancore Ltd 22.58 599.72 0.61 622.91 17.79 510.25 0.62 0.00 528.66 

2 Public Gujrat State Fertilizers & Chemicals Ltd 118.51 1127.07 0.24 551.98 1797.80 258.24 1674.42 0.53 565.61 2498.80 

3 Public Madras Fertilisers Ltd 80.26 0.42 852.13 932.81 10.74 1372.75 1383.49 

4 Public National Fertilizers Ltd 226.38 0.76 6621.04 6848.18 539.86 1.32 4854.40 5395.58 

5 Public Rashtriya Chemicals & Fertilisers Ltd 99.90 441.66 0.38 4136.27 4678.21 59.66 528.89 0.51 3228.46 3817.52 
6 Public Brahmaputra Valley Fertilizers & Chem Ltd. 431.36 431.36 198.42 198.42 

Total- Public Sector. 467.37 2248.71 2.41 12592.78 15311.27 875.55 2724.30 2.98 10219.64 13822.47 
I 1 Co-op. Indian Farmers Fertiliser Cooperative Ltd 359.76 4494.89 6052.25 10906.90 504.33 3860.29 4709.99 9074.61 .. 

2 Co-op. Krishal< Bharti Co-operative Ltd. 347.77 1.15 2828.19 3177.11 355.86 0.48 3053.70 3410.04 
Total • Co-op 707.53 4494.89 1.15 8880.44 14084.01 860.19 3860.29 0.48 n63.69 12484.65 

1 Pvt. Chambel Fertilizer & Chemicals Ltd. 1397.12 0.30 2814.19 4211.61 1143.69 0.17 2888.01 4031.87 
2 Pvt. Coromandel International Ltd 182.23 2290.29 2472.52 264.91 2901.04 3165.95 

Smartchem Technologies Ltd (Previously 
3 Pvt. DFPCL) 83.92 476.65 0.03 560.60 74.22 491.51 565.73 
4 Pvt. Gujrat Narmada Valley Fertilisers Co.Ltd 153.99 0.91 1224.54 1379.44 148.84 0.90 895.72 1045.46 

3742.5 
5 Pvt. Indian Potash Limited 3240.67 0.35 3241.02 9 3742.59 
6 Pvt. LT International 9.95 9.95 1.48 1.48 
7 Pvt. Nagarjuna Fertilizer & Chemicals Ltd 23.67 0.31 2101.85 2125.83 10.73 1816.31 1827.04 
8 Pvt. Paradeep Phosphate Ltd. 62.81 1365.42 0.06 1428.29 7.68 1141.63 0.03 1149.34 
9 Pvt. Shriram Fertilizer & Chemicals 22.55 0.05 615.87 638.47 17.59 0.21 643.89 661.69 

10 Pvt. SPIC Ltd 1496.23 1496.23 1674.30 1674.30 - -
lndorama India Pvt Ltd.(Earst while IRC 

11 Pvt. Agrochemicals Pvt Ltd) 335.70 338.70 0.50 1530.45 2205.35 287.29 506.46 0.03 1428.29 2222.07 
12 Pvt. Tungbhadra Chemicals & Fertilizer Ltd 0.00 0.00 
13 Pvt. Zuari Agro Chemicals Ltd 344.67 697.68 0.04 744.11 1786.50 507.19 1n.97 761.78 2046.94 -
--' Pvt. MMTCLtd 0.00 0.00 
·:~ Pvt. HPM Fertilizers 0.00 0.00 

3:;-



:Lf "f 
__ _ _j --~---·----

16 Pvt. 513.87 513.87 966.83 
I 

Mosaic India Pvt. Ltd. ! 966.83 
.. ~# .. -------~ .. - - - -

17 Pvt. Grassim (INDO GULF) · 0.03 I 0 .16 1349.51 1349.70 4.04 0.58 1131.77 I I 1136.39 
18 Pvt. Duncan India Ltd 0.00 0.00 
19 Pvt. Manglore Chemicals & Fertilisers Ltd 198.01 295.40 0.49 725.20 1219.10 255.01 304.08 0.46 744.53 1304.08 -
20 Pvt. Rallis India Ltd . 0.00 t 0.00 

21 Pvt. Foliage Crop. Solutions Pvt. ltd . I 0.00 0.00 .-

22 Pvt. GreenStar Fertilizers Ltd. 165.41 560.33 0.47 726.21 142.61 568.19 0.01 I 710.81 ·----
23 Pvt. KPR Fertilizers Ltd. 23.34 

I 23.34 5.66 1 5.66 
' 24 Pvt. Toepeer Pvt. Ltd. 0.00 - I 0.00 

25 Pvt. SUNFERT INTERNATIONAL 0.00 0.91 0.91 

26 Pvt. Transworld Furtichem Pvt Ltd 29.18 29.18 22.96 L_ __ 22.96 ---- - - -
27 Pvt. HINDALCO IND LTD 24.16 301.42 325.58· 9.42 218.18 i 227.60 

28 Pvt. Kribhco Fertilizers Ltd {previously KSFL) 33.79 1151.07 1184.86 2.59 1058.51 ! 1061.10 
29 Pvt. Kanpur Fertilizers & Cement Ltd. 29.46 0.03 1747.46 1776.95 35.95 0.14 I 1163.06 1199.15 

30 Pvt. Agrigold Organics Pvt Ltd 0.00 I 0.00 

31 Pvt. Narmada Biochem Pvt Ltd 0.82 0 .82 , 3.39 1 3.39 I 
32 Pvt. Great Eastern Shipping Company 0.00 0.00 

33 Pvt. Khaitan Chem & Fert Ltd 0.11 
I 

0.11 10.40 10.40 
34 Pvt. OPIL (Ostwal Phoschem(lndia) limited) 0.00 0 .00 

35 Pvt. SSP UNITS 1106.39 1106.39 1170.79 1170.79 --
CITY COMPOST BULK MANUFACTURING I 

36 Pvt. UNITS 0 .00 4.02 I 4.02 I ----- - .... ---
37 Pvt. Yara Fertilizers India Pvt. Ltd . I 

--~-- ·-- -- ------· -- --- .. . ·····--~--· "" -- ·- -- -... -·- ! 29958.54 Total - Pvt. 6721.47 7586.27 3.70 15500.48 29811.92 7517.14 8228.69 6.54 14206.17 !"""------ ·- ·--- ,___.., ..... 

I 1 Pre-Oct 2000 0.00 0.00 
·-~· .. ····-- - - -- · · ~ - -- ··-

2 Special Freight 0.00 0.00 . - ---·-- ---
3 lntt.OnSBA 3.63 7.13 10.76 7.12 7.07 14.19 

--· . - . -
4 Loss on Bonds 0.00 0.00 --- .. -

14337.0 36973.7 9260.0' 14820.3 32189.5 
Grand Total 7900.00 0 7.26 0 59217.96 0 5 10.00 0 I 

--- ' ·- - -----·- -- .. " 
I -?_6279.85_. 
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Sector wise/Company-wise Subsidy released 
(Rupees in Crores) 

SI 
Sector 2020-21 

No. COMPANY NAME 2019-20 
( upto August, 2020) 

IMP P&K INDP&K City 
IND UREA Total IMP INDP&K City IND UREA 

Compost P&K Compost 
1 Public Fertilizers and Chemicals Travancore Ltd 9.83 835.23 1.68 846.74 12.45 224.78 0.76 
2 Public Gujrat State Fertilizers & Chemicals Ltd 377.92 1343.27 1.29 671.52 2394.00 178.28 493.38 0.38 905.69 
3 Public Madras Fertilisers Ltd 69.56 2.54 1094.08 1166.18 17.93 0.74 247.26 
4 Public National Fertilizers Ltd 630.11 2.27 6540.01 7172.39 617.85 1.22 3595.89 
5 Public Rashtriya Chemicals & Fertilisers Ltd 287.84 508.18 7.39 5132.40 5935.81 100.87 151.62 3.07 2045.37 
6 Public Brahmaputra Valley Fertilizers & Chem Ltd. 198.37 198.37 0.03 183.08 

, Total - Public Sector. · 1305.70 2756.24 15.17 13636.38 17713.49 909.45 887.71 6.20 6977.29 
1 Co-op. Indian Farmers Fertiliser Cooperative Ltd 1017.26 4534.53 6683.87 12235.66 209.28 1236.46 4635.85 
2 Co-op. Krishak Bharti Co-operative Ltd. 986.06 7.19 4101.18 5094.43 466.04 2.05 895.35 

Total - Co-op 2003.32 4534.53 7.19 10785.05 17330.09 675.32 1236.46 2.05 5531.20 
1 Pvt. Chambel Fertilizer & Chemicals Ltd. 1336.71 0.20 5499.32 6836.23 662.86 0.09 3151.02 
2 Pvt. Coromandel International Ltd 337.61 2872.76 3210.37 82.07 929.16 

Smartchem Technologies Ltd (Previously 
i 

3 Pvt. DFPCL) 126.07 429.62 0.02 555.71 33.18 · 180.71 
4 Pvt. Gujrat Narmada Valley Fertilisers Co.Ltd 188.61 1.52 1056.83 1246.96 41.31 0.14 619.72 
5 Pvt. Indian Potash Limited 3074.27 0.01 3074.28 1628.23 0.48 
6 Pvt. LT International 0.00 
7 Pvt. Nagarjuna Fertilizer & Chemicals Ltd 2.47 0.42 727.08 729.97 778.62 
8 Pvt. Paradeep Phosphate Ltd. 211.03 1271.79 0.00 1482.82 87.80 411.82 
9 Pvt. Shriram Fertilizer & Chemicals 0.22 0.16 705.18 705.56 0.04 503.89 
10 Pvt. SPIC ltd 1719.99 1719.99 546.77 

lndorama India Pvt. Ltd.(Earstwhile IRC 
11 Pvt. Agrochemicals Pvt Ltd) 561.78 655.43 1.19 2031.90 3250.30 263.76 369.10 1.16 1135.47 
12 Pvt. Tungbhadra Chemicals & Fertilizer Ltd 0.00 
13 Pvt. Zuari Agro Chemicals Ltd 335.96 606.95 0.36 976.24 1919.51 59.82 137.56 0.08 91.54 
14 Pvt. MMTC Ltd 0.00 ~ 

- .5 Pvt. HPM Fertilizers 0.00 
"~fi Pvt. Mosaic India Pvt. Ltd. 821.26 821.26 492.00 

-, Pvt. Gr~ssim (INDO GULF) 0.40 1921.02 1921.42 0.24 1721.12 
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y / 't 
18 Pvt. Duncan India Ltd 0.00 
19 Pvt. Manglore Chemicals & Fertilisers Ltd 180.91 295.61 0.65 955.21 1432.38 38.92 80.54 0.53 519.99 
20 Pvt. Rallis India Ltd. 0.00 
21 Pvt. Foliage Crop. Solutions Pvt. Ltd. 0.00 
22 Pvt. GreenStar Fertilizers Ltd. 98.80 456.23 0.00 555.03 44.98 140.82 1.50 
23 Pvt. KPR Fertilizers Ltd . 4.22 4.22 
24 Pvt. Toepeer Pvt. Ltd. 0.00 

25 Pvt. SUNFERT INTERNATIONAL ; 0.00 
26 Pvt. Transworld Furtichem Pvt Ltd 13.47 13.47 1.90 
27 Pvt. HINDALCO IND LTD 359.94 359.94 65.91 
28 Pvt. Kribhco Fertilizers Ltd (previously KSFL} 1776.42 1776.42 2008.69 
29 Pvt. Kanpur Fertilizers & Cement Ltd. 7.06 0.62 1236.74 1244.42 0.13 920.60 
30 Pvt. Agrigold Organics Pvt Ltd 0.00 
31 Pvt. Narmada Biochem Pvt Ltd 0.00 
32 Pvt. Great Eastern Shipping Company 0.00 
33 Pvt. Khaitan Chem & Fert Ltd 5.29 5.29 3.14 
34 Pvt. OPIL (Ostwal Phoschem(lndia) lim~ted) 0.00 0.00 0.26 
35 Pvt. SSP UNITS 1476.47 1476.47 540.38 
36 Pvt. CITY COMPOST BULK MANUFACTURING UNITS 5.94 5.94 4.68 -
37 Pvt. Yara Fertilizers India Pvt. Ltd. 

I ' 0.04 
Total - Pm. 7117.13 8613.41 11.49 18605.93 34347.96 3399.52 2897.31 9.11 :!1997.43 

1 I Pre-Oct 2000 0.00 I 
2 Special Freight 0.00 -
3 lntt. On SBA 2.85 1.82 22.64 27.31 2.42 478.51 10.08 
4 Loss on Bonds I 0.00 ·-· 

Grand Total 10429.00 15906.00 33.85 43050.00 69418.85 4986.71 5499.99 17.36 ~4516.00 I 

rear: 2017-18--9980.00Cr., 201 B-
19--17155.36Cr., 2019-20--14049.00Cr. and 2020-21--8417.00Cr. {till August, 2020.) 

********** 
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DEPAfffMENT OF FE:Jfl IL12ERS 

LOK SABHA 

STARRED 1)LJE~fflON NC•. _:, ; ,5"" TO m.: P,f'1SWEHF.D ON: 23.03 .. 2021 

Direct Benefit Transfer of Fertilizer Subsidy 

*385. SHRt JAGDAMBIKA PAL: 
SHRI FEROZE VARUN GANDHI: 

Will ilv: iViinistn i o1 CHEMlCAL s AND FEHTIUZERS bu ~, lr..c:~fxJ t<> :~i: •t: ~: 

(h) 'Nhether the GovHrnmeni ha~ finalised thn Dimcl Benefit T1:? nsfer n aodel foi 
fertilizer subsidy to fa;mers and if so, 1.he details thereof; 

(l.,) whether the Government has undertaken ;;:tny con~~L•ltc.tiolls for 
irnplerm.mt8tien of lhe said mCJdel and if so, tho details thereof; 

(c) the number of farmers ancl farming households in the coun11 y who have 
received Direct Benefit Transfer of fertilizer subsidy since 20'18 till date, 
State-wise; and 

{d) the total <:.mount of lunds disbursed in this reg2rd. St;.Jte~wise? 

ANSWER 

MINISTER OF CHEMlCALS & FERTILIZERS 

(SHRI D.V. SADANANDA GOWDA)1 

*(a) to (d): A Statement is laid on the table of the House. 

********** 
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (d) OF THE LOK 
SABHA STARRED QUESTION NO. ,.385 TO BE ANSWERED ON 23.03.2021 
REGARDING "DIR~cr BENEFIT TRANSFER or FERTILIZER SUBSIDY)l'. 

(r:!) : 1-.!o Si;·. C.uVUITHlll~nt has 11ot yet tal~on n11~1 d(~Gi:.ior1 for irnpic~lil(·-?nt,Jion .-,f 
t.1hcd. c~~~~h T1·ansk:r(DC.T) of fertilizer subsidy lu farrners. However, Government 
uf lndi r-~ hu.s irnplernented Dheel Denefit Transfer (DOT) system in ferliliZ(::f ~ecto1 
1.!l1der which al)oul 2.26 lakl 1 F'oS devices/ PoS desktop software have !)r~en 

in~lall~:d at reluil oullelb across Lhe count1y. Und~~r the DBT .system, s~~1(~ oi e;:ll 
:.;ub~idizecl f eri.ilizerc io farn1Brr./buyc-~rn i8 rnc.~cie through Peint of Sale (Po8) 
devices instc:lled 2t c~&d 1 retciiler 3hop &nc1 the beneficic.sics c:re identified through 
Aadhaar Card, KGC, Voter Identity Card etc. 8nd subsidy payment on "<liiou~; 

fertilizer grades is being released to the: fertilizer cornpaniGs on \Neek!y bc;u..;is, o: 1 
the bcsis c,f actual sales made by the retailers lo lh8 l>cr.e ~icirrios thrcugh Point of 
Sale (PoS) devices ins~allE'd c.tt eacll ietailer shoµ. 

(IJ) : Uirect Casi l Transfer (OCT) of fertiliz<~H subsidy to farmers has been under 
discussion at various forums. A Committee of SecretarieG headed by Cabinet 
:;ecretary has bee11 setup to develop the uroucl contours of the OCT I ra1i-1ework 
under which lJCT to farmers can be implemented. The Cos in its meeting held on 
·i o.o·; .2020 ha~~, inier-.alia 1 iecornmemJed to constitute ;:1 Node.I Comrnit1.e2 to br~ 
1_,;~H,,: 1aired !Jy f3ecreir:;!rics ur Deparlmei1t uf i-ortilizorn a1·1d o~pC.d lt f ICl ll or 
f\griculture. CoopefcAtion <J~ f-m mars Weliare to formulblk: ; ·nd implerne: lf r>irE~ci 

Cash Transfer ir 1 Fertilizers. Ac~ordingly, a Nodal Com111ittee has been ~onstituted 
vide DoF's O.M No. 15011/21/2019 dated 1s1June, 2020. The Nodal Committee 
11as held two meetings on 25.06.2020 and 28.10.2020. However. no decision has 
yet been taken for implen~,entation of Direct Cash T mnsfer of ferlilizer subsidy to 
farmers. 

Further, vide notification dated 04.05.2020, Department of Fertilizers has 
constituted Chintan Shivir Working Group on Direct Benefit Transfer to Fanner 
under the chairmanship of Hon'ble Minister for CRemicals and Fertilizers. The 
Working Groupis tasked to examine the feasibility of introducing a direct fertilizer 
subsidy transfer to farmers, criteria for selection of farmers and their entitlement. 
criteria for determining the amount of subsidy to be transferred to farmers' 
accounts, periodicity of subsidy transfer, etc. The Working Group has held several 
meetings with all the stakeholders . However. no decision has yet been taken for 
implementation of Direct Cash Transfer of fertilizer subsidy to farmers. 

(c) & (d): In view of reply to (a) and (b) above, question does not arise . 

********* 
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~ \Jl•IG~q;1 qn;r: ~'l"ll4fa ~' lil""14'it ~ ~ ~ ~~T $ fctH11rtl $l° 41f°e~l~\J1'< 

ft f&x:1~ ~ ~ l)" \3m ~~I cH~'i I~ ~ ~ ~ ~ IDXT fct>Xi F1l q;1- Cf>fEC1 l~\J1'< 

~~ \11)" x1fitit1 ~w~ t, q'5 \Slq~cre: ~Ptfehe: <;i~lf>'< ~cl> ~cft-w ~ti 

\Slll~Cfe ~PlfG:>e: <;i'{ilh'< ctn- \ffi" ~ t, ~ ~ ~ 41feC11~"1'< cfn- G1" ~ ~ 
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41R611$"1'< cf>4Ptll1 cm-~~~~ \Sl~~<re ~u ~ixi4ix fcnX11"1l ~ ~ 

~ 61-, ~ ~ ~ '"i l~~q ~\;fl"~ %T :g-~ wR ~f6t~c ~ ~ 3l-cczr&rITT ~ !rG" 3Titn 
...:> 

~?f>~~ ch1" ~ q;j~~~c ctR ~ ~1 ~ GT ~ ~ ~ ~ ~ q>r 7RR 

1s.01.2020 "lJAT~x:rrcrrGT~~s3IT, ~~~ 3ftft-~~§3TT~I 

tl°Cfl+fttt ~\ifl"~~~~fcl;"~ fch*1Hl ~~'itkqlf~ ~ti~ 

'{f<cfJlx fcMil"1'i cffi- 4ife611~"1"< ~ fW?" 'l!:if6xiJl ~ X1ft" t, ~ ~ ~ fcntt1~'j cffi-~ 

~, q=m~~~'"i1+ftit ~\;ftx1lillC51~ ~~~Cb14w., 6''11ci~? 

SHRI D. V. SADANANDA GOWDA: The intention of the Government is to 

see that the fertiliser subsidy is credited directly to the accounts of the farmers. 

This is the real intention of the Government. But there are several issues that 

need to be debated. AH the stakeholders need to be consulted. The technical 

aspect also needs to be looked into. A technical committee has to be formed. 

A decision has to be taken in terms of the quantity of fertilizer that needs to be 



given to a particular farmer. So, several issues need to be debated and 

discussed. 

We had a Committee under the Chairmanship of the Cabinet Secretary 

consisting of other high-level Secretaries as its members. Of course, they 

consult one or two biotech companies also. We want to go further and have 

consultations with all the stakeholders, like the State Government, farmers, 

manufacturers and other agencies, to come to the conclusion how it could be 

dealt with. Even the transaction should be very transparent, which requires 

some technical aspect to be taken care of. 

We have formed a Committee under the Chairmanship of Cabinet 

Secretary. At the same time, a Chintan Shivir was organised to hold 

discussion with the farmers. I myself headed that Shivir and held three to four 

I interactive sessions with the State Governments, farmers a~d-:t~e~~·-b-ut ~ 
final decision has not yet been taken. We are eager that it should be done at 

I 
\ 
l 

the earliest. 

I would once again discuss with the Committee headed by the Cabinet 

Secretary. The Committee headed by me also needs to come to a final 

,,_._..conclusionj We hope that it will be done at the earliest. This is also the 

intention of the Government because direct subsidy transfer to the bank 

account of a farmer will track the actual buyer, reduce black-marketing, and 

diversion. The farmers will be at liberty to choose the fertilizers that he should 

use. All these things will certainly benefit the farmers. It will also help in 

I 



\ 
doubling the farmers' income. We are working on it and we will do it at the 

earlies~ 

SHRI JAGDAMBIKA PAL : I am thankful to the Minister and I feel that the 

Minister is very kind to the farmers. Our Government is also committed to their 

cause. The Government has already constituted one Committee under the 

Chairmanship of the Cabinet Secretary and the hon. Minister is also Chairing 

one Chintan Shivir, a Working Group for the Direct Benefit Transfer Scheme. I 

do not have any doubt about the intentions of the Minister. He is quite 

committed to allow direct cash transfer to the farmers against fertilizer subsidy. 

I would like to know how much time it will take. The Government has already 

constituted two committees; one headed by the Minister and another headed 

by the Cabinet Secretary. The Government has also decided upon the criteria 

for selection of the farmers, their entitlement and determining the amount of 

subsidy to be transferred to the farmers' accounts periodically. There is no 

ambiguity on this count. So, I would like to know how much time it will take. Is 

there any definite time to come to conclusion by both, the Committee headed 

by you as also the Committee headed by the Cabinet Secretary? 

SHRI D.V. SADANANDA GOWDA: Hon. Chairperson, Sir, practically, several 

States have already given their opinions because ultimately, in a sense, they 

are the implementing agencies. After the transfer of subsidies to the accounts 

of the farmers, the State Government concerned is responsible for the 

distribution inside that particular State. So, the State Governments are also 

taken on board. 

1 
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Certain State Governments have given their opinions. Recently, we had 

a webinar with the State of Karnataka where they have come up with a new 

technology, wherein even the farmer's data -- his land, crop pattern, and other 

things -- is collected in such a way that it is easy to assess how much fertiliser 

should be given to a particular farmer because it varies from State to State. In 

certain States, the crop pattern is entirely different. In certain States, the usage 

of fertiliser is entirely different. So, these are the major issues that need to be 

taken care of when we need to come to a solution. 

I really thank the hon. Member because he is very eager to see that the 

fertilizer subsidy should go to the accounts of the farmers. We are also not 

delaying it. Certainly, within a very short time, this will happen. We should sit 

with another committee once again ... . (Interruptions) 

wait. 

SHRI D.V. SADANANDA GOWDA: We are very particular that it should 

directly go to the accounts of the farmers and the farmers should have the 

liberty to make use of fertilizers. So, the farmer should be an independent man. 

SHRI FEROZE VARUN . GANDHI : When we look at the existing data on 

transfers under the PM-KISAN, we can see that transfers made during the 

sowing season are about twice as productive as during the non-sowing 

season. About 70 per cent of the money that was given to farmers under the 

PM-KISAN transfers was put back into agriculture. In non-sowing season, it 

was almost half. 



,.. .... - ~ 

-~-

My question to the hon. Minister is this. When we are looking at DBT for 

fertilisers, are we looking at the periodicity of transfers? Are we looking at 

doing an emphasis on transfers during the sowing season with, of course, 

allowing for cropping patterns, geography, etc., because that will. be much 

more beneficial to the nation and to the farmers as well? 

SHRI D.V. SADANANDA GOWDA: This PM-KISAN fund will be distributed by 

the Agriculture Ministry. I have nothing to do with this. In spite of that, we are 

seeing that during the cropping pattern, it should be transferred to the farmers 

so that they can make use of that. 

HON. CHAIRPERSON: Shrimati Harsimrat Kaur Badal Ji. Madam, kindly ask a 

brief question. 

SHRIMATI HARSIMRAT KAUR BADAL: The hon. Minister in his reply has 

said that the working group has held several meetings with all stakeholders 

regarding this Direct Cash Transfer. 

~ i:t1Y1.-ft~ lf;ft-~ ~ x.qfftftnct> CfC)-~ ~ fcl;" ~ il' ~ cP)";:r_xf ~ s~~<s'<t 
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SHRI D.V. SADANANDA GOWDA: I will be very clear. This Direct Cash 

Transfer to the farmers is not related to the Punjab Government alone. We 

have taken the opinions from the stakeholders of the whole country, including 

Punjab. We have taken their opinions. I can spell out what all was said by the 

Punjab Government only after a final decision comes out. Then only, I can say 

that 'yes' these are the issues on which a clear answer has been given by the 

Central Government. 



Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. Lf t 
Reguest for dropping of Assurances given in replies to:-

(i) Unstarred Question No. 352 dated 18 March, 2020 regarding 
"Southern Coast Railway Zone" (Annexure-I). 

(ii) Unstarred Question No. 2612 dated 10 March, 2021 regarding 
"Creation of Rayagada Division" (Annexure-II). 

(iii) Unstarred Question No. 4693 dated 24 March, 2021 regarding "DPR 
of SCR" (Annexure-III). 

The above mentioned Questions were addressed by various M.Ps., to the then 
Minister of Railways. The contents of the Questions along with the replies of the Ministers 
are as given in Annexures I to III. 

2. The replies to the Questions were treated as Assurances and required to be 
implemented by the Ministry within three months of the date of the reply but the Assurances 
are yet to be implemented. 

3. In this regard, the Ministry of Railways vide O.M. No. 2021/E&R/6(1)/18 dated 12 
October, 2021 has stated as under:-

"Establishment of the new zone and division is a long term process and involves, 
amongst other things, transfer of hundreds of staff and officers. This process is likely 
to take considerable amount of time especially in view of prevalent COVID-19 
situation. It is worth mentioning that the entire process for the last re-organisation of 
Indian Railways - from the announcement . to the notification - took 6 years. 
Therefore, the process for formation of new Zone and Division takes time, depending 
upon various factors impacting the performan~e of Railways. 

Indian Railways is committed to go-ahead with formation of new SCoR Zone and 
Rayagada Division. However, in view of above circumstances, It would not be possible 
to fix any time frame for the operationalization of Zone and Division. 

4. In view of this position, the Ministry with the approval of the Minister of State in the 
Ministry of Railways, has requested the Committee to drop the above mentioned three 
Assurances. 

The Committee may consider. 

NEW DELHI 
DATED: 2 fl j o2.-/ 2P2.. 2.-



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

LOK SABHA 
STARRED QUESTION N0.352 

TO BE ANSWERED ON 18.03.2020 

SOUTHERN COAST RAILWAY ZONE 

*352. SHRI RAM MOHAN NAIDU KINJARAPU: 

SHRI P.V. MIDHUN REDDY: 

Will the Minister of RAILWAYS be pleased to state: 

(a) the details of the decisions and steps taken by the Government regarding 
establishment/creation of Southern Coast Railway Zone; 

(b) the details of funds allocated and released so far for development of 
i:he said Zone; 

(c) whether any progress has been made and time-frame fixed for making the 
new zone operational; 

( d) if so, the details thereof and if not, the reasc. .1s therefor; and 

(e) the names of the agencies assigned with the work such as construction, 
maintenance, etc. therein? 

ANSWER 

MINISTER OF RAILWAYS AND COMMERCE & INDUSTRY 

(SHRI PIYUSH GOYAL: 

(a) to (e): A Statement is laid on the Table of the House. 

***** 
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STATEMENT REFERRED TO IN REPLY TO PARTS (a) TO (e) OF STARR .... il 
QUESTION N0.352 BY SHRI RAM MOHAN NAIDU KINJARAPU AND SHRI P.V. 
MIDHUN REDDY TO BE ANSWERED IN LOK SABHA ON 18.03.2020 REGARDING 
SOUTHERN COAST RAILWAY ZONE 

(a) to (e): The Government has approved setting up of a new Railway Zone viz. 

South Coast Railway (SCoR) with its headquarter at Visakhapatnam and a new 

division with headquarter at Rayagada under existing East Coast Railway 

(ECoR) in lieu of existing Wdtair Division by reorganizing the existing South 

Central Railway (SCR) and ECoR. 

Officer on Special Duty/South Coast Railway (OSD/SCoR) has been posted and 

joined at Visakhapatnam and has been directed to undertake planning and 

' preparatory work for formation of New Zone at Visakhapatnam. Detailed 

Project Reports (DPRs have been submitted by OSD/SCoR and ECoR for 

setting up of new SCoR Zone and a new Rayagada Division respectively and 

are currently under examination in Board's Office. 

***** 

5} 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWA VS 

LOK SABHA . 
UNSTARRED QUESTION NO. 2612 
TO BE ANSWERED ON 10.03.2021 

CREATION OF RAYAGADA DIVISION 

2612. SHRI SAPTAGIRI SANKAR ULAKA: 

Will the Minister of RAILWA VS be pleased to state: 

(a) the current status on the progress of creation of Rayagada Division; 

(b) the time by when Rayagada Division would be operational along with the 
detailed plan outlay; and 

(c) the details of the new trains that have been planned once the Rayagada 
Division is created? 

ANSWER 

MINISTER OF RAILWAYS, COMMERCE & INDUSTRY AND CONSUMER 

AFFAIRS, FOOD & PUBLIC DISTRIBUTION 

(SHRI PIYUSH GOYAL) 

(a) to (c): A Statement is laid on the Table of the House. 

***** 



STATEMENT REFERRED TO IN REPLY TO PARTS (a) To (c) OF UNSTAI . ~D 
QUESTION N0.2612 BY SHRI SAPTAGIRI SANKAR ULAKA TO BE ANSWERED IN 
LOK SABHA ON 10.03.2021 R2;GARDING CREATION OF RAYAGADA DIVISION 

(a): Subsequent to the approval by the Government for setting up of a new 

Railway Division with its headquarters at Rayagada, Chief Transportation 

Planning Manager, East Coast Railway, Bhubaneswar (CTPM/ECoR/BBS) was 

nominated as Nodal officer from ECoR to undertake planning and preparatory 

work for setting up and operationalisation of new Rayagada DivisionJ Detailed 
L- o.& 

Project Report (DP~ has been submitted by a:coR and is under examination_:) In 

meantime, an Umbrella work titled "Creation of new South Coast Railway Zone 

and new Rayagada Division in East Coast Railway" has been included in Budget 

2020-21 under Capital Expen('iture at an estimated cost of ~170 Cr. 

){b): As the DPR is still under examination, no time-frame can be fixed to:'J 
~erationalisation of the new Division. ~ 

(c): Prior to discontinuation of regular services to contain the spread of Covid-

19 w.e.f. 23.03.2020, Rayagada was being adequately served by 23 pairs of 

Mail/Express and 05 pairs of passenger trains. Introduction of additional train is 

not feasible, at present, due ~o operational and resource constraints. However, 

introduction of trains is an ongoing process in Indian Railways. 

***** 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

LOK SABHA 
UNSTARRED QUESTION N0.4693 
TO BE ANSWERED ON 24.03.2021 

DPR OF SCR 

4693. SHRI KESINENI SRINIVAS: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether the Railways has received any Detailed Project Report (DPR) related 
to South Coast Railway (SCR); 

(b) if so, the details thereof; 

(c) whether there has been a delay in the examination of the said report; and 

(d) if so, the reasons therefor? 

ANSWER 

MINISTER OF RAILWAYS, COMMERCE & INDUSTRY AND CONSUMER 

AFFAIRS, FOOD & PUBLIC DISTRIBUTION 

(SHRI PIYUSH GOYAL) 

(a) to (d): Detailed Project Report (DPR) for setting up of new South Coast Railway 

(SCoR) Zone has been submit~ed by Officer on Special Duty (OSD/SCoR). Based on 

this DPR, an Umbrella work titled "Creation of new South Coast Railway Zone and 

new Rayagada Division in East Coast Railway" ~ as been included in Budget 2020-

21 at an estimated cost of {170 Cr. 

/since setting up of new Zones affects railway operations and efficiency a~dl 
~equires additional resources, the DPR is under ~'etailed examination. 

* * * * * _____...,/ 



Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 4 Lt 
Request for dropping of Assurance given in reply to Unstarred 
Question No. 1861 dated 03.07.2019 regarding "Survey of Abu 
Road and Ambaji Road Rail Line". 

On 03 July, 2019, Shri Devjl M. Patel, M.P., addressed an Unstarrec:I 
Question No. 1861 to the Minister of Rallways. The text of the Question along 
with the reply of the Minister ls as given in the Annexure. 
2. The reply to the Question was treated as an Assurance by the 
Committee and required to be implemented by the Ministry of Railways within 
three months from the date of the reply but the Assurance Is yet to be 
implemented. 

3. In this regard, the Ministry of Rallways vlde O.M. No. 2019/W-
1/NWR/PQL/BS/07 dated 20 October, 2021 has stated as under:-

"Detalled Project Report (DPR) of T~ranga Hiii-Abu Road via Ambajl new 
line project (89.38 Km) has been prepared. DPR is under examination. 
However, consent of State Government for cost sharing has not been 
received." 

4. In view of the above, the Ministry, with the approval of the Minister of 
State in the Ministry of Railways, has requested the Committee to drop the 
above Assurance. 

The Committee may consider. 

DATED:- 28/oz/;p.,Zl-
NEW DELHI 

55 



GOVERNMENT OF INDIA 
MINISTRY OF RAILWAYS 

LOK SABHA 
UNSTARRED QUESTION NO. 1861 
TO BE ANSWERED ON 03.07 .2019 

SURVEY OF ABU ROAD AND AMBAJI ROAD RAIL LINE 

f1861. SHRI DEVJI M. PATEL: 

Will the Minister of RAILWAYS be pleased to state: 

(a) whether approval has been given to connect Abu Road and Ambaji 
Road with a railway line in the Railway Budget of 2017 and if so, the 
details thereof; 

(b) the total length of this railway line and the estimated cost of this 
project; 

(c) whether any time limit has been fixed to start the work from survey 
to construction of the said railway line; and 

(d) if so, the details thereof? 

ANSWER 

MINISTER OF RAILWAYS AND COMMERCE & INDUSTRY 

(SHRI PIYUSH GOYAL) 

(a) to (d): Taranga Hill-Abu Road via Ambaji new line project has been 

included in the Budget 2017·18 subject to requisite approvals. Final 

I 
Location Survey (FLS) has been taken up. After this, further decision J 
shall be taken up. 

***** 



Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 4 S 

Request for dropping of Assurance given in reply to Unstarred Question 
No. 465 dated 04.02.202.1 regarding "Deep Sea Port''. 

On 04 February, 2021, Shri Sisir Kumar Adhikari M.P., addressed an Unstarred 
Question No. 465 to the Mini.ster of Ports, Shipping and Waterways. The text of the 
Question along with the reply ·of the Minister is as given in the Annexure. 

.. 2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemente€1 by the Ministry of Ports, Shipping and Waterways within 
three months from the date of the reply but the Assurance is yet to be implemented 

3. In this regard, the Ministry of Ports, Shipping and Waterways vide O.M. No. H-· 
11016/62/2021-ALHW (348611) dated 04.10.2021 has stated as under:-

"The project for setting up of Container Transshipment Terminal at South Bay 
in Great Nicobar Island in Andaman and Nicobar Administration is at its initial 
stage. Pre-feasibility study has been conducted by the Consultant M/s AECOM. 
This Ministry on 10.06.2021 ha·s asked Andaman and Nicobar Administration to 
engage M/s AECOM, Project Management Consultant for establishment of 
Container Transshipme11t Termin~.1 at Great Nicobar. As per study carried out 
by M/s WAPCOS Ltd., the transshipment Port can be set up in three phases 
i.e. Phase I (2025-2030), Phase II (2030-2040) & Phase III (2040-2050). As 
the project is at its conceptual stage, so fulfillment of Assurance may take a 
very long time." 

4. · In view of the above, the Ministry, with the approval of the Minister of State 
for Ports, Shipping and Waterways, has requested the Committee to drop the above 
Assurance. 

The Committee may ~onsider. 

DATED:- 2f1/o2-/ 2o2.L-
NEW DELHI 



GOVERNMENT OF INDIA 
MINISTRY OF PORTS, SHIPPING AND WATERWAYS 

LOK SABHA 
UNST ARRED QUESTION N0.465 

TO BE ANSWERED ON 4TH FEBRUARY, 2021 

DEEP SEA PORT 

465. SHRI SlSIR KUMAR ADHIKARI: 

Will the Minister of PORTS, SHIPPING AND WATERWAYS be pleas~ to state: 
~. qlc:r q ~d eG1 3fit ;,t ~ fH I i1 1hfr-

(a) whether the Government proposes to set up deep sea port in Great Nicobar Island 
and also at Tajpur of West Bengal: 

(b) if so. whether it is a fact that transshipment zone at Tajpur costs far less than the 
estimated costs of new deep sea port of Nicobar lstand; and 

(c) if so, the comparative study report of both projects therein? 

ANSWER 

MINISTER OF STATE (INDEPENDENT CHARGE) FOR PORTS, SHIPPING AND WATERWAYS 
(SHRI MANSUKH MANDAVIYA) 

(a) There is no proposal for setting up a port at Tajpur, West Bengal by Government 

I of India. However, Andaman and Nicobar administration envisages setting up a -/ 
Container Transshipment Port at South Bay in Great Nicobar Island. 

(b)&(c) Does not arise. 

***** 
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Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 4cr 
Request for dropping of Assurance given in reply to Unstarred Question 
No. 3455 dated 15.07.2019 regarding "Rese1Vation of Limboo and 
Tamang Communities". 

On 15 July, 2019, Shri Indra Hang Subba, M.P., addressed an Unstarred 
Question No. 3455 to the Minister of Tribal Affairs. The text of the Question along 
with the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Ministry of Tribal Affairs within three months from 
the date of the reply but the Assurance Is yet to be implemented. 

3. In this regard, the Ministry of Tribal Affairs vlde O.M. No. 
F.No.16016/09/2019-C&LM(E:15393) dated 29.10.2021 has stated as under:-

"The matter is under consideration in Ministry of Home Affairs and It Involves 
Policy matter and is likely to take time." 

4. In view of the above, the Ministry, with the approval of the Minister of State 
for Tribal Affairs, has requested the Committee to drop the above Assurance. 

The Committee may consider. 

DATED :- 29/o2/to2-2-
NEW DELHI 



GOVERNMENT OF INDIA 
MINISTRY OF TRIBAL AFFAIRS 

LOK SABHA 
UNSTARRED QUESTION N0.3455 
TO BE ANSWERED ON 15.07.2019 

RESERVATION OF LIMBOO AND TAMANG COMMUNITIES 

3455. SHRI INDRA HANG SUBBA: 

Will the Minister of TRIBAL AFFAl'RS be pleased to state: 

(a) whether the reservation of Limboo and Tamang communities who 
were declared ST in 2003 is under consideration of the Government 
and if so, the details thereof; and 

(b) whether the Government has taken any steps in case of Limboo and 
Tamang Scheduled Tribes to ensure that Article-332 of the Indian 
Constitution is not violated and if so, the details thereof? 

ANSWER 
MINISTER OF STATE FOR TRIBAL AFFAIRS 
(Smt. RENUKA SIN~A) _____________ _ 
~ ---~ 

(a)to (b) A proposal for reservation of seats for Limboo and Tamang 
communities in Sikkim Legislative Assemble is under consideration of 
the Government of India. Article 371 F(f) and Article 332 of the I 
Constitution of India govern reservation of seats in the Legislative J 
Assembly of Sikkim and the issue of seat reservation for Limboo and 
Tamang communities is being considered under these provisions of 
Constitution of India. 

***** 



Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. 51 
Request for dropping of Assurance given In reply to Unstarrect Question 
No. 14 dated 14.09.2020 regarding "Data Bank of Tribal Land". 

On 14 September, 2020, Shrimati Pratima Bhoumik, Shri Sumedhanand Saraswati 
and Shri Ranjeet Singh Hindurao Naik Nimbalkar, M.Ps., addressed an Unstarred Qustion 
No. 14 to the Minister of Tribal Affairs. The text of the Question along with the reply of 
the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be Implemented by the Ministry of Tribal Affairs within three months from the 
date of the reply but the Assurance Is yet to be implemented. 

3. In this regard, the Ministry of Tribal Affairs vlde O.M. No. 16012/09/2020-FRA 
(Computer No. 17483) dated 02.11.2021 has stated as under: ... 

"The above said Committee is already deliberating over a suggestive CFR 
Guideline for the purpose of providing· a clear understanding of the concept 
pertaining to Community Forest Resource (CFR)/detailed procedural aspe.cts etc. 
to encourage implementation of the community forest management and 
conservation regime in the spirit of the Forest Rights Act, 2006 and this is a part 
of the ongoing process of the implementation of the said Act. 

Ministry of Tribal Affairs (MoTA) ls already seized of the need for conservation, 
management and sustainable use of Community Forest Resources under Forest 
Rights Act., 2006 and hence, on 23.4.2015, MoTA issued Guidelines under Section 
12 of the Act with regard to recognition and vesting of Community Forest 
Resources (CFR) and its management under FRA, 2006 and subsequently, on 
22.9.2015, MoTA also issued advisory to all State Governments to make an 
assessment on the potential CFR area in their jurisdiction and to direct the District 
Level Committees (DLCs) at the various Districts that necessary steps be taken to 
ensure that CFR rights are recognized in all villages with forest dwellers. 

The Ministry of Tribal Affairs is committed to ensure implementation of the Act In 
accordance with the Act and Rules there under. As ·a part of this commitment, 
Ministry of Tribal Affairs and Ministry of Environment, Forest and Climate Change, 
Government of India have issued a joint communication on 6th July, 2021, 
addressed to all the State Governments, except Mizoram and Nagaland where the 
FRA is not applicable, regarding the expeditious implementation of the Forest 
Rights Act, 2006 in accordance with statutory provisions and procedures 
thereunder." 

4. In view of the above, the Ministry, with the approval of the Minister of State for 
Tribal Affairs, has requested the Committee to drop the above Assurance. 

The Committee may consider. 

DATED :- ZJJjo;/2°z2.- L / 
NEW DELHI f:> 



GOVERNMENT OF INDIA 
(MINISTRY OF TRIBAL AFFAIRS) 

LOK SABHA 
UNSTARRED QUESTION NO. 14 
TO BE ANSWERED ON 14.9.2020 

DATA BANK OF TRIBAL. LAND 

14. MS. PRATIMA BHOUMIK, 
SHRI SUMEDHANAND SARASWATI, 
SHRI RANJEETSINGH HINDURAO NAIK NIMBALKAR 

Will the Minister of TRIBAL AFFAIRS be pleased to state: 

(a) whether it is a fact that the Government is planning to make some changes in the 
Model Guidelines for Conservation, Management and sustainable use of Community 
Forest Resources; if so the details thereof; and its impact on the vulnerable Tribal 
Groups: and 

(b) whether it is a fact that Government Is planning to create a data bank of tribal land 
and if so, the details thereof? 

ANSWER 

MINISTER OF STATE FOR TRIBAL AFFAIRS 
(SMT RENUKA SINGH SARUTA) - ..,----------
~- ~ -- - - - .---··,,- --~------~ 

(a) A Committee has been constituted headed by Dr. N. C. Saxena (Retd IAS) to 
examine and recommend Model Guidelines for Conservation, Management and I 
sustainable use of Community Forest Resources (CFR Guidelines in short) under 
Forest Rights Act, 2006 for Forest Dwelling Scheduled Tribes( FDSTs) and Other 
Traditional Forest Dwellers (OTFDs) including Vulnerable Tribal Groups. 

(b) No, Sir. 

***** 



LOK SABHA SECRETARIAT 
COMMnTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM NO. 55 

Subject: Request for dropping of Assurance given in reply to Unstarred 
Question No. 29 dated 03.02.2020 regarding "Development of 
Experiential Museums". 

**** 
On 3rn February, 2020, Smt. Aparajita Sarangi, M.P., addressed an Unstarred 

Question No. 29 to the Minister of Culture. The text of the Question along with the reply 
of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Ministry of Culture within three months from the date 
of the reply but the Assurance is yet to be implemented. 

3. The Ministry of Culture vide 0.M. F.No.5-1/2020-M-II dated 10.02.2021 had 
requested for dropping of the Assurance on the following grounds:-

"The reply was given on the basis of requisite inputs furnished by the Ministry of 
Tourism and ASI & Akademi Sections in the Ministry. 

Reply in respect of National Centre for the Performing Art (NCPA): 

There has been a felt need for requirement of auditoriums of different. sizes to 
enable performance of more art-related activities within the IGNCA Centre and as 
part of this Assurance, IGNCA was requested to prepare the details project report 
for setting up a National Centre for Performing Arts (NCPA). The DPR was sent to 
Ministry of Finance (MoF) for approval and in 2019, MoF made certain observations 
about international bench marking, because of which the project was being 
reviewed in its entirety in the Ministry. In the meantime, it was learnt that there 
was a thinking regarding need for a Central Vista in the national capital and it was 
also learnt that as part of this exercise, IGNCA may be required to shift from its 
present location to Jamnagar House. Such shifting would make the continuation of 
NCPA project unviable. In view of the above, it is submitted that NCPA is at a very 
nascent stage and project has not started yet and no time frame can be promised 
for its development. However, the nature, scale and scope of redevelopment of 
IGNCA may completely change in view of recent decision of Central Government foi 
redevelopment of entire Central Vista around Rajpath, of which IGNCA is an 
important part. 

Reply in respect of Indian Institute of Culture (UC). 

Indian Institute of Heritage shall be set up by integrating (1) Jnstitute of 
Archeology (Pt. Deendayal Upadhyaya Institute of Archeology) under ASI, Greater 
Naida, (2) School of Archival Studies under NAI, New Delhi (3) The National 
Research Laboratory for Conservation of Cultural Property (NRLC), Lucknow and (4) 



National Museum Institute of History of Art, Conservation and Museology 
(NMICHM), and Academic Wing of Indira Gandhi National Centre for Arts (IGNCA). 
These partner institutes shall become various schools of IIH. IIH shall utilize 
deemed university status of NMICHM. IIH shall be located at the new premises of 
NMICHM at Naida as primary campus. The Registrar, NMICHM is following up on 
name; and objective amplification of NMI Society. Therefore, the process of 
carrying out changes in the name, structure etc. is on. 

Due to Central Vista, NCPA project is at a very nascent stage and project has not 
started yet and no time frame can be promised for its development. Further, the 
development of Indian Institute of Culture is under process." 

4. The above request for dropping the Assurance was considered by the Committee at 
their Sitting held on 12.08.2021 and it was decided not to drop the Assurance. The Committee 
accordingly presented their Fifty-Third Report (17th Lok Sabha) on 09.12.2021 and urged the 
Ministry to make concerted efforts to fulfil the Assurance at the earliest. 

5. However, the Ministry of Culture vide its O.M. F.No. 5-1/2020-M-II dated 08.11.2021 
has stated as under:-

"The proposed National Centre for Performing Arts (NCPA) is to be established in 
IGNCA, New Delhi. However, the nature, scale and scope of redevelopment of IGNCA 
may completely change in view of recent decision of Central Government for 
redevelopment of entire Central Vista around Rajpath, of which the premised of IGNCA 
is an import part. Moreover, NCPA is at a very nascent stage and project has not 
started yet and no time frame can be promised for its development. 

Additionally, it is informed that in a similar Assurance of this Ministry in Rajya Sabha on 
NCPA, a status note was processed to Rajya Sabha Secretariat and Rajya Sabha 
Secretariat vide its O.M. dated 19.07.2021 had dropped the said Assurance." 

6. In view of the above, the Ministry, with the approval of the Minister of State for Culture 
has again requested the Committee to drop the Assurance. 

The Committee may re-consider. 

NEW DELHI: 
DATED: 2 &'/oz./ 2 o 2.2-



GOVERNMENT OF INDIA 
MINISTRY OF CULTURE 

LOK SABHA 

UNSTARRED QUESTION NO. 29 
TO BE ANSWERED ON 03.02.2020 

DEVELOPMENT OF EXPERIENTIAL MUSEUMS 

. ~. sr-~~UMATI A.PARAJITA SARANGI: 

\MU dle Minister of CULTURE be pleased to state: 

(a) i:h~ details of the 100 experiential museums that the Government is planning to 
develop to boost tourism in India; 

(b) whether any of these museums are located in Odisha and if so, the details 
thereof; 

(c} the detaiis uf the historic sites which have been selected for an 'authentic 
reconstruction' venture as a part of the five-year plan to boost tourism; and 

{ci) the composition and functions of the proposed Indian Institute of Culture and 
the National Centre for Performing Arts? 

ANSWER 

MINISTER OF STATE (IC) FOR CULTURE&. 
TOURISM 

{PRAHLAD SINGH PATEL) 

(a)&(b): In 2016, Ministry of Culture was given the task of establishing Virtual Museums in 
at least SO locations. Subsequently, Ministry of Culture has developed three 
Virtual Experiential Museums:- Man Mahal at Varanasi, Ajanta Caves at National 
1v1usuern, Delhi and Humayun Tomb in Delhi (last two are under development). 
Ministry of Culture also proposes to set up a National Virtual Experiential Site 
Museum at Vadnagar, Gujarat. At present, there is no Virtual Experiential 
Museum established in Odisha. 

(c}: l\'1inistry of Tourism under its schemes of 'Swadesh Darshan' and 'Development of 
Iconic sites', has developed tourism infrastructure at various heritage 
ciestinations. 

Under both these schemes, the primary objective is to develop the identified 
destinations as benchmark tourist destinations in terms of comprehensive 
development of infrastructure & services. 

However, under both the above-mentioned schemes, interventions involving 
reconstruction of historic sites are not permissible. 
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(d): 

l 
Indian Institute of Culture: Establishment of Indian Institute of Culture is at 
conceptual stage. As such no Committee has been formed/constituted at 
present. The concept is being formalized. 

National Centre for the Performing Art: As there is no large auditorium in Delhi 
with a large seating capacity, it was proposed by Ministry of Culture that a 
Performing Art Auditorium may be constructed having seating capacity of 1800 
persons along with supporting public facilities like cafeteria, bookshop etc. in 

\ 

Indira Gandhi National Centre for the Arts (IGNCA) premises. However, no final 
decision has been taken yet. --

***** 



LOK SABHA SECRETARIAT 
COMMITIEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM NO. 5 6 
Subject: Request for dropping of Assurance given in reply to Unstarred 

Question No. 4317 dated 22.03.2021 regarding "Sound and Light 
Program at Fatehpur Sikri". 

**** 
On 22nd March 2021, Shri Raj Kumar Chahar, M.P., addressed an Unstarred 

Question No. 4317 to the Minister of Culture. The text of the Question along with the 
reply of the Minister is as given in the Annexure. 

2. . The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Ministry of Culture within three months from the date 
of the reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of Culture (Archaeological Survey of India) vide O.M. F. 
No. T-19044/38/2021-M dated 03.11.2021 has stated as under:-

"Proposal for central protection of Rock Shelters in the vicinity of Fatehpur Sikri is 
being process. However, it may please be consider that declaring a monument as 
Centrally Protected is regular phenomenon, for which procedure is defined in the 
Ancient Monuments and Archaeological Sites and Remains Act, 1958. The process 
also involves publication of Notification and inviting objections from the public 
evaluation of objections, etc. Further, defining area on ground to be included 
under central protection, its demarcation on ground through State Governments 
Revenue Offices and consent of stakeholder (Forest/State Government Temple 
Trust, etc. as the case may be) are complexities involved to be handled by filed 
offices of ASI." 

4. In view of the above, the Ministry of Culture (Archaeological Survey of India), with 
the approval of the Minister of Culture, has requested the Committee to drop the 
Assurance. 

The Committee may consider. 

NEW DELHI: 
DATED: 2 -8/ 02-/ l"' Z..2..-
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GOVERNMENT OF INDIA 
MINISTRY OF CULTURE 

LOK SABHA 
UNSTARRED QUESTION NO. 4317 

ANSWERED ON 22.03.2021 

SOUND AND LIGHT PROGRAM AT FATEHPUR SIKRI • 

.1.:.~;·(7. SHRi RAJ KUMAR CHAHAR: 

\Nill the Minister of Culture be pleased to state:-

(e) 

\.11hether the Government is aware that there is a popular demand to start 
souno and light program at Fatehpur Sikri a UNESCO Monument? 
if so, whether the Government proposes to take any initiative in this regard 
~nd if so, the details thereof; 
whettrar the Government has taken any initiative to promote Fatehpur Sikri 
\llof"urnent to the Indian and Foreign tourist; 
whet&1er the onsite museum at Fatehpur Sikri remains open throughout the 
week and if not, the reasons therefor; and 
whether there is an initiative to conserve the paintings in the caves at 
F atehpur Sikri along with the details of initiatives taken if any? 

ANSWER 

YHc MINrSTER OF STATE (INDEPENDENTCHARGE) FOR CULTURE & TOURISM 

(SHRI PRAHLAD SINGH PATEL) 

~ a)ti, ib) Y-:;s Sir. The.re is no such proposal at present. 

,~:\ Efforts taken up include regular conservation, preservation depending upon 
i1eed and requirement of the monument /site considering availability of funds 
and resources. Further, provision of visitors amenities like drinking water and 
toilets and facilities like pathways, ramps, signage's in various languages, 
museum, cloak room, publication sale counter, guides, baby feeding room, 
etc. have also been provided by the Archaeological Survey of India (ASI) . 

.. (~; Faishpur Sikri monument remains open throughout the week. Archaeological 
Museum also remains open throughout the week except on every Friday. 

( e) Yes Sir.~ proposal has been received in this regard end ~s being exami~e.'.:_\ 

***** 



LOK SABHA SECRETARIAT 
COMMITIEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM NO. 5 7 
Subject: Request for dropping of Assurances given in replies to:-

(i). Unstarred Question No. 6541 dated 07.05.2013 regarding 
"Amendment in Antiquities and Art Treasures Act, 1972"; and 

(ii). Unstarred Question No. 3284 dated 11.02.2014 regarding 
"Documentation of Antiquities". 

**** 
The above mentioned Question at S.No. (i) was asked by Shri Hansraj G. Ahir, 

M.P. and the Question at S.No. (ii) was asked by Shri P. Kumar, M.P., to the Minister of 
Culture. The contents of the Questions along with the replies of the Minister are as given 
in Annexures I and II. 

2. The replies to the Questions were treated as Assurances by the Committee and 
required to be implemented by the Ministry of Culture within three months from the date 
of the replies but the Assurances are yet to be implemented. 

3. In this regard, the Ministry of Culture (Archaeological Survey of India) vide O.M. 
File No: P-11012/6/2020-ANTIQUITY dated 28.10.2021 and File No: P-11012/2/2020-
ANTIQUTIY dated 12.10.2021 respectively has stated as under:-

"The Assurances are related to amendment of AAT Act 1972 which is an ongoing 
process. Further it is pertinent to mention that the Assurance given against the Lok 
Sabha Question 408 dated 03.05.2007, put up by Shri Dushyant Singh on the 
similar issue had also been dropped vide Lok Sabha Secretariat No. 
CD/14L.S./11/08/2020-(CGA} dated 12.10.2020'~ 

4. In view of the above, the Ministry, with the approval of the Minister of Culture, has 
requested the Committee to drop the Assurances. 

The Committee may consider. 

NEW DELHI: 
DATED: 2-8/ot.-/ z_ol.2-



GOVERNMENT OF INDIA 
MINISTRY OF CULTURE 

frn11e'>1w,,,,e-I 

LOK SABHA 
UNSTARRED QUESTION N0.+6541 
TO BE ANSWERED ON 07.05.2013 

VAISAKHA 17, 1935 (SAKA) ., 
AMENDMENT IN ANTIQUITIES AND ART TREASURES ACT, 1972 

t 6541 SHRI HANSRAJ G. AHIR: 

will the Minister of CULTURE be pleased to state : 

(c_.) whether the Government has prepared any draft for · carrying out 
amendments in the Antiquities and Art Treasures Act, 1972; 

(b) if so, the salient features of the said draft and the time by which the said 
Act is likely to be amended; and · 

(c) the other steps taken/being taken by the Government to put a ban on 
che sale 2nd purchase of items of archaeological importance in the private 
.sector? 

ta) \ . 
& 
(b) 

(c) 

ANSWER 

MINISTER OF CULTURE 
SRIMATI CHANDRESH KUMARI KATOCH 

Yes Madam. The Government has constituted a committee under 
; Justice .(Retd.) Mu"kuf-MUdQaC-ftie committee fias submitted a draft for ft. 
\ car=ryrng out amen~i:nents in the Anti ~ities. and Art Treasur~ Act, 19?_?_ ~ 
!-~~~c. 201 __ ~_ M1~~try of Culture, which 1s under consi erat1on. ___ , 

While there is no ban on the sale and purchase of items of 
archeeological importance in the private sector, necessary licence has 
to be obtained for the purpose. 



GOVERNMENT OF INDIA 
MINISTRY OF CULTURE 

LOK SABHA 
UNST ARRED QUESTION NO. 3284 
TO BE ANSWERED ON 11.02.2014 

MAGHA 22, 1935 (SAKA) 

DOCUMENTATION OF l.\NT1QUITIES 

3284. SHRI P. KUMAR: 

Will· the Minister of CULTURE be pleased to state: 

(a) the details of objects/antiquities available/tikely to be uploaded on the 
websites of the National Mission on Monuments and 
Antiquities(NMMA); 

(b) whether the NMMA was launched to complete documentation of seven 
million antiquities by 201 O; 

(c) if so, whether the NMMA has achieved the target set therefor; 
\d) if not) the reason therefor; and 
iA) whether the Government proposes to amend the Antiquities and Art 

Treasures Act, 1972 and if not, the reasons therefor? 

ANSWER 

Nilf\!ISTER OF CUL TRE 

(SHRIMATI CHANDRESH KUMARI KATOCH) 

(a) NMMA has documented 8.0 Lac antiquities from different sources. 
NMMA has uploaded the data of 1,19,793 in the NMMA website till 
date. 

(b) NMMA was launched for five years from 2007 to 2012 during the XI 
Five Year Plan to document the antiquities. However. the target was 
not to complete documentation of seven million antiquities by 2010. 

(c) & (d) The NMMA has been continued for a further period of five year from 
2012-2017 in the XII Five Year Plan to complete the tasks assigned to 
it. 

(e 
1 
• r 

/ 
The amendment to the Antiquities and Art Treasures Act, 1972 is 1· 

-under c0nsideration of the Central Government. 

·-~---- -~-- --- J 



Subject: 

LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMOBANDUM NO. S'1 
Request for dropping of Assurance given In reply to Unstan-ed 
Question No. 2063 dated 12.02.2021 regarding "AYUSH Drug for 
Breast Cancer". 

**** 
On 12th February 2021, Shri Adala Prabhakara Reddy and various other M.Ps, 

addressed an Unstarred Question No. 2063 to the Minister of A YUSH. The text of the 
Question along with the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Ministry of A YUSH within three months from the date of 
the reply but the Assurance is yet to be implemented. 

3. In this regard, the Ministry of AYUSH vide O.M. F.No.H-11016/64/2021-AS dated 
30.11.2021 has stated as under:-

"(i). Central Council for Research in Ayurvedic Sciences (CCRAS), an autonomous 
Organisation, under the aegis of Ministry of A YUSH, has signed an MoU with an 
Agency - National Research Development Corporation (NRDC) - entrusting it with all 
CCRAS' patent related issued/activities. This Agency apart from fillng the papers, as 
per provisions of Patent Act 1970, for patent with the Office of Controller General of 
Patents, Design & Trade · Marks, Department of Promotion of Industry and 
International Trade, Ministry of Commerce & Industry, Government of India, also 
assists CCRAS in providing services of Legal Firm for taking care of Patent applications 
of CCRAS. NRDC also hires attorneys on behalf of CCRAS to take care of filing of 
applications, hearings etc., and has to carry out all actions as asked by Patent Office. 

(ii). The grant of patent Is neither under the jurisdiction of CCRAS nor with Ministry 
of AYUSH, as CCRAS provides the technical inputs/clarifications, as and when required 
by NRDC, during patent granting process. 

(iii). Patent process undergoes through specified seven stages, and as such it is a 
lengthy process and requires submission of various asked information from time to 
time, requiring Patent Hearing / Sittings from time to time till the Patent Office is 
satisfied with the innovation of the Patent. 

It is, therefore, pointed out that granting of a patent depends upon many factors and 
getting a Patent on Ayurvedic Drug is not an easy task as per the Provisions of the 
Patent Act, 1970. The current patent process for QOL-2C is already going on since the 
year 2012 and still It is in hearing phase." 

4. In view of the above, the Ministry, with the approval of the Minister of AYUSH, has 
requested the Committee to drop the Assurance. 

The Committee may consider. 

NEW DELHI: 
n~m=n~ .,~/rJ 'lj 7~ , jz_ 



GOVERNMENT OF INDIA 
MINISTRY OF AYURVEDA, YOGA & NATUROPATHY, 

UNANI, SIDDHA AND HOMOEOPATHY 
(AYUSH) 

LOK SABHA 
UNSTARRED QUESTION N0.2063 

TO BE ANSWERED ON 12m February, 2021 

AYUSH DRUG FOR BREAST CANCER 

2063. SHRI ADALA PRABHAKARA REDDY: 
SHRI LA VU SRI KRISHNA DEV ARA YALU: 
SHRIMA TI CIDNTA ANURADHA: 
DR. BEES ETTI VENKA TA SA TY AV ATHI: 
SHRI MAGUNTA SREENIV ASULU REDDY: 
SHRI CHANDRASEKHAR BELLANA: 

Will the Minister of AYURVEDA, YOGA AND NATUROPATHY, UNANI, 
SIDDHA AND HOMOEOPATHY (AYUSH) be pleased to state: 

(a) whether the Central Council for Research in Ayurvedic Sciences (CCRAS) in 
collaboration with A1™S, New Delhi has conducted a clinical research study for evaluating 
Quality of Life with a coded Ayurvedic formulation namely 'A YUSH QOL-2C' in patients 
of local non-metastatic Breast Cancer treated with Adjuvant Chemotherapy/Radiotherapy and 
correlating it with Molecular Marker; 

(b) if so, the details thereof; 

( c) whether the Government has granted approval for manufacturing this drug; and 

( d) if so, the ·details thereof and if not, the reasons therefor? 

ANSWER 
THE MINISTER OF STATE (IC) OF THE MINISTRY OF YOUTH AFFAIRS AND 
SPORTS AND ADDITIONAL CHARGE OF MINISTER OF STATE (IC) OF THE 

MINISTRY OF A YURVEDA, 
YOGA & NATUROPATHY, UNANI, SIDDHA AND HOMOEOPATHY 

(SHRI KIREN RIJIJU) 

(a): Yes. 

(b) : The Central Council for Research in Ayurvedic Sciences (CCRAS), which is an 
autonomous body under the aegis of Ministry of A YUSH~in collaboration with AIIMS, New 
Delhi,has conducted a prospective double blind randomizedplacebo controlled clinical trial 
entitled" Pilot Study Evaluating Quality of Life with AYUSH QOL - 2C in Patients of 
Local Non-Metastatic Breast Cancer Treated with Adjuvant Chemotherapy/Radiotherapy 
and Correlating it with Molecular Marker" The study revealed a trend towards better local 
control and survival in the "A YUSH QOL 2 C" Groupand the drug was safe and well 
tolerated. 



(c) & (d): The Ayurvedic formulation "Ayush QOL 2 C" has been developed by the ·I 

Council and the patent has been filed. The gr~ patent is awaited. The efforts are being l 
made by the Council for technology transfer through National Research Development 
Corporation (NRDC) as per commercialization policy of CCRAS. 



LOK SABHA SECRETARIAT 
COMMITTEE ON GOVERNMENT ASSURANCES BRANCH 

MEMORANDUM No. Go 
Subject: Request for dropping of Assurance given in reply to Starred 

Question No. 283 dated 09.08.2021 regarding "Criteria for 
Classical Language". 

**** 
On 9th August 2021, Shri Gopal Chinnaya Shetty and Shri Arvind Ganpat Sawant, 

MPs., addressed a Starred Question No. 283 to the Minister of Culture. The text of the 
Question along with the reply of the Minister is as given in the Annexure. 

2. The reply to the Question was treated as an Assurance by the Committee and 
required to be implemented by the Ministry of Culture within three months from the date 
of the reply but the Assurance is yet to be implemented. 

3. In this · regard, the Ministry of Culture vide O.M. F.No. Akd-17/27/2021-Akad/532 
dated 09.11.2021 has stated as under:-

"Matter is under active consideration of this Ministry with Linguistic Experts 
Committee through Sahitya Akademi to consider the request made by PMO. 

The matter is under examination, hence, no time frame to fulfil the Assurance can 
be decided." 

4. In view of the above, the Ministry of Culture, with the approval of the Minister of 
State for Culture, has requested the Committee to drop the Assurance. 

The· Committee may consider. 

NEW DELHI: 
DATED: 29/o?/2c2.l-



GOVERNMENT OF INDIA 
MINISTRY OF CULTURE 

LOK SABHA 

STARRED QUESTION NO. *283 
TO BE ANSWERED ON 09.08.2021 

CRITERIA FOR CLASSICAL LANGUAGE 

*283. SHRI GOPAL CHINNAYA SHETTY: 

SHRI ARVIND GANPAT SAWANT: 

Will the Minister of CULTURE 

be pleased to refer to the reply given on 10.02.2020 to Unstarred Question No. 
1192 regarding 'Status of Classical Language to Marathi' and state: 

(a) whether the Government has completed consultations and the work of 
reviewing the criteria related to classification as a classical language for 
granting status of classical language to Marathi; 

(b) if so, the details along with the current status in this regard; 

(c) whether the State Government of Maharashtra has again requested the 
Union Government to grant the status of classical language to Marathi; 

(d) whether Marathi language has been granted the status of a classical 
language; and 

( e) if not, the present position in this regard? 

MINISTER FOR CULTURE, TOURISM AND DEVELOPMENT OF 
NORTH EASTERN REGION 

(SHRI G.KISHAN REDDY) 

ANSWER 

(a) to (e) A Statement is laid on the Table of the House. 



STATEMENT REFERRED TO IN REPLY TO PARTS {a) TO {e) OF 

LOK SABHA STARRED QUESTION NO. *283 

TO BE ANSWERED ON 09.08.2021 

(a) & (b) No Sir. The task of reviewing the criteria for 
classification of a language as a classical language is 
still under process. 

(c) Yes Sir. The State Government of Maharashtra has 
requested the Union Government to grant the status of 
classical language to Marathi. 

(d} & (e) No Sir. The matter of granting classical status to 
Marathi language is under consideration of .the 
Government. 

***** 
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The Committee sat from 1500 hours to 1600 hours in Committee Room No. 3, Extension to Par-
liament House Annexe, New Delhi. 
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PRESENT 

Shri Rajendra Agrawal Chairperson 

MEMBERS 

2. Shri Ramesh Chander Kaushik 
3. Shri Kaushalendra Kumar 
4. Shri M.K. Raghavan 
5. Shri Chandra Sekhar Sahu 

SECRETARIAT 

1. Shri J.M. Baisakh - Joint Secretary 
2. Shri T.S. Rangarajan - Director 
3. Shri S.L. Singh - Deputy Secretary 
4. Shri Vineeta Sachdeva 

xxxxx 
xxxxx 

- Under Secretary 

xxxxx 
xxxxx 

xxxxx 
xxxxx 

At the outset, the Chairperson welcomed the Members to the sitting of the 
Committee and apprised them that the sitting has been convened to (i) consider 
and adopt 03 Draft Reports; (ii) consider 25 Memoranda containing requests 
received from various Ministries/Departments for dropping of 50 pending 
Assurances; and (iii) to take oral evidence of the representatives of the Ministry 
of Tourism regarding pending Assurances. 

2. xxxxx xxxxx xxxxx xxxxx 
3. Thereafter, the Committee took up the aforesaid 25 Memoranda (Memo-
randum Nos. 37 to 61) containing 50 Assurances for consideration for dropping 
or otherwise of the relevant Assurances. After considering a few Memoranda, the 
Committee authorized the Hon'ble Chairperson to decide the remaining Memo-
randa. The Chairperson subsequently decided to drop 30 Assurances as per de-
tails given in Annexure-I* and to pursue the remaining 20 Assurances as per de-
tails given in Annexure-II for implementation by the Ministries/Departments con-
cerned. 

l~ 



4. xxxxx xxxxx xxxxx xxxxx 
5. xxxxx xxxxx xxxxx xxxxx 
6. xxxxx xxxxx xxxxx xxxxx 
7. xxxxx xxxxx xxxxx xxxxx 
8. xxxxx xxxxx xxxxx xxxxx 
9. xxxxx xxxxx xxxxx xxx:xx 
10. xxxxx xxxxx xxxxx xxxxx 
11. xxxxx x:xxxx xxxxx xxxxx 

The Committee then adjourned 

*Not related to this Report. 
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Annexure-11 
COMMITTEE ON GOVERNMENT ASSURANCES (2021 .. 2022) 

Statement Showing Assurances not dropped by the Committee on Government Assurances (2021-2022) at 
their sitting held on 08.03.2022 

S.No. I Memo SQ/USQ No. and Ministry/ I Subject Remarks 
No. 

1. 38 

date 

(i) SQ No. 3 
dated 24.02.2015 
(Supplementary by 
Shri Krupal Balaji 
Tumane, M.P.) 

(ii) USQ No. 415 
dated 05.02.2019 

(iii) USQ No. 1703 
dated 02.07.2019 

(iv) SQ No. 424 
dated 23.07.2019 
(Supplementary by 
Shri Kapil 
Moreshwar Patil, 
M.P.) 

(v) USQ No. 367 
dated 19.11.2019 

Department 

Chemicals and J (i) Subsidy on 
Fertilizers Fertilizers 
(Department 
of Ferilizers) 

(ii) Subsidy 
Mechanism 

(iii) Transfer of 
Fertilizer Subsidy 

(iv) Gap in Demand 
and Supply of 
Fertilizers 

(v) Opposition to 
Direct Cash Transfer 
for Fertilizer Subsidy 

6C 

The Ministry have requested for dropping of the 
Assurance on the ground that the transfer of 
fertilizer subsidy to farmer's account is a very 
sensitive issue ancl it is under discussion at various 
higher level forums and the Government of India is 
yet to take a concrete decis!o~ on the matter. 
Further, the Ministry have submitted that no such 
proposal is undE~r active consideration in the 
Department of Fe11:ilizers ancl no action is pending 
on the part of the Department. The Committee feel 
that the central pl.trpose of the scheme is to remove 
the various irregularities in providing/availing of 
fertilizer subsidy in the current regime which 
mostly benefit the intermediaries/agents at the 
cost of farmers especially the poor and marginal 
farmers. In the current regime with a bifurcated 
payment system, the intermediaries are able to sell 
fertilizers at rates higher than those set by the 
Government which resulted in a reduced benefit to 
the farmers and unjust earnings for the agents. 
Under the Direct Benefit Transfer Scheme, 
farmers/agricultural labourers will purchase 
fertilizers strictly at Government rates and subsidy 
amount will go directly to their Bank accounts. The 



2. 41 

(vi) USQ No. 1486 
dated 20.09.2020 

(vii) SQ No. 385 
dated 23.03.2021 
(Supplementary by 
Shri Jagdambika 
Pal, M.P.) 

(i) SQ No. 352 I Railways-
dated 18.03.2020 

(ii) USQ No. 2612 
dated 10.03.2021 

(iii) USQ No. 4693 
dated 24.03.2021 

(vi) Fertilizer Subsidy 

(vii) Direct Benefit 
Transfer of Fertilizer 
Subsidy 

(i) Southern Coast 
Railway Zone 

(ii) Creation of 
Rayagada Division 

(iii) DPR of SCR 

Government will also get an authentic record of the 
farmers who are benefitting from the Scheme 
alongwith the amount utilised for the purpose. As 
the matter is of national concern, the Committee 
are of the view that the Ministry should give utmost 
priority to the issue and the pending Assurances be 
implemented at the earliest. The Committee would 
also like to be apprised of the initiatives taken and 
the progress made in the matter. 

The Committee note that the Ministry have 
requested for dropping of the Assurance on the 
ground that the subject of the Assurances pertains 
to establishment of new South Coa~~t Railway Zone 
and a new Rayagada Division which is a long term 
process involving among other things transfer of 
staff and officers and likely to take considerable 
amount of time especially in view of prevalent 
COVID 19 situation. They have further stated that 
Indian Railways is c:ommitted to go ahead with 
formation of new zone and division, however, it 
would not be possible to fix any time frame for the 
operationalisation of zone and division. The 
contention of the Ministry is untenable since an 
Assurance cannot be dropped merely on the ground 
that its implementation may take more time than 
the specified period of 3 months. The Committee 
understand that such matters may take time but at 
the same time Ministry cannot abdicate its 
responsibility by merely providing such an 
information or on such a plea especially in an 

~-~---------~-----~------~1_i_m_p_o_~-~-~~~erli~~~~oo ~ ~w bi~~ 
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3. 44 

4 45 

USQ No. 1861 
dated 03.07.2019 

USQ No. 465 
dated 04.02.2021 

Railways 

Ports, 
Shipping and 
WaterNays 

Survey of Abu Road 
and Ambaji Road Rail 
Line 

Deep Sea Port 

~2 

Zones and Divisions w·hich impact the performance 
of Railways. The Comrnittee urge upon the Ministry 
to pursue the matter in the right earnest under a 
specific timeline and implement the Assurance at 
the earliest. 

The Committee are of the view that the Assurance 
cannot be dropped simply on the ground that the 
DPR of the project is under examination and the 
consent of State Gov<!rnment for cost sharing has 
not been received. Thf? contention of the Ministry is 
far from convincing since once an Assurance is 
given, it is incumbent upon the Ministry to fulfil it 
with proper planning and co-ordination with all the 
agencies concerned. The Committee desire that the 
Ministry of Railway~ should pursue the matter 
vigorously with the State Government and fulfil the 
Assurance at the earliest. 
The Committee feel that an Assurance cannot be 
dropped merely on the ground that its 
implementation woulrl take a considerable length 
of time. The Committee feel that the matter is of 
utmost strategic and economic importance for the 
country which can leverage its strength and power 
to great heights in inte;~rnational maritime trade and 
gee-politics. Moreover, setting up of Container 
Transshipment Port at South Bay in Great Nicobar 
Island will play a crucial role in development of the 
Island's economy. The Committee, therefore, urge 
the Ministry to expedite concrete action and 
finalise a dear ti~~e limit for starting and 
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5. 49 

6. 51 

7. 55 

USQ No. 3455 
dated 15.07.2019 

USQ No. 14 
dated 14.09.2020 

USQ No. 29 
dated 03.02.2020 

Tribal Affairs 

Tribal Affairs 

Culture 

Reservation of 
Limboo and Tamang 
Communities 

Data Bank of Tribal 
Land 

Development of 
Experiential Museums 

completing the work and implement the Assurance 
at the earliest. i' 

The Committee do not accede to the Ministry's 
request for dropping of the Assurance submitted on 
the ground that th1e matter is under consideration 
in the Ministry of Home Affairs and it involves 
policy matter and is likely to take time. The 
Committee acknowledge that such matters may 
take time but a firm decision is to be taken in the 
matter without un1due delay. The Ministry need to 
take sustained action and proactively pursue the 
matter with the , Ministry of Home Affairs to 
implement the Assurance at the earliest. 

The Committee find that in sum and substance the 
Assurance has been fulfilled and the requisite 
Implementation Report be laid on the Table of the 
House at the earli£!st. 

The Committee had presented their 53rd Report 
(17th Lok Sabha) on 09.12.2021 and had pointed 
out that the Assurance pertained to 
construction/setting up of proposed National 
Centre for Performing Arts (NCPA) and Indian 
Institute of Culture (IIC). Observing that the 
Assurance cannot be dropped merely on the 
grounds that its im1>lementation would take more 
time, the Committee desired that the Assurance 
should be brought to its logical conclusion and 

I 

directed the Ministry to pursue the matter 
vigorously and ensure setting up of IIC and NCPA 

'---------'------------L-------

~3 



8. 56 USQ No. 4317 
dated 22.03.2021 

Culture Sound and Light 
Program at Fatehpur 
Sikri 

I 
L~ - - - ----- ---- ·----. 

and make concerted efforts to fulfil the Assurance ~ 
at the earliest. However, once again, the Ministry ; 
have requested for dropping of the Assurance on j 
the same grounds. Thus, the Ministry's submission I 
for dropping of the Assurance lacks justification·. l 
The Committee feel that once an Assurance is ! 
given, it should bf! brought to its logical end. The ! 
Committee, therefcre, reiterate their earlier : 
recommendation and urge upon the Ministry to . 
fulfil the Assurance with proper planning anc!I ._ 
coordination with ~ all the Departments/agencies • 
involved. 

The Ministry have requested to drop the Assurance 
on the ground that the proposal for central 
protection of Rock Shelters in the vicinity of : 
Fatehpur Sikri is being processed. Further,· 
declaring a monument as Centrally protected is 
regular phenomenon for which procedure is defined 
in Ancient Monumf~nts and Archaeological Sites and . 
Remains Act, 1958. The process also involves l 
publication of Notifkation and inviting objections 
from the public e~raluation of objections, etc. Also~ I 
defining area on ground to be included under I 
central protectio11, its demarcation on ground J 

through State Governments Revenue Offices an<J :; 
consent of stakeh•>lder are complexities involved to l 
be handled by field offices of ASI. The Committee 

1 

understand that such matters may take time but at 
the same time the Ministry cannot abdicate itS 

'! responsibility by merely providing such an 
________ __.j~i_n_fo_r_m_ation or c~~ch a plea. Moreover, the 

g~ 



9 57 (i) USQ No. 6541 Culture (i) Amendment in 
dated 07.05.2013 Antiquities and Art 

Treasures Act, 1972 

(ii) USQ No. 3284 (ii) Documentation of 
dated 11.02.2014 Antiquities 

10 59 USQ No. 2063* AYUSH A YUSH Drug for 
dated 12.02.2021 Breast Cancer 

subject matter of th~ Assurance confines only to 
paintings in the cavE 
Committee urge upon 
matter in the right earn 
and implement the Asst 

The Committee observe 
Ministry that the As 
amendment of Antiquit 
1972 which is an ong 
dropped is untenable. 
dropped merely on the 
an ongoing process. Tfu 
Ministry should mal<4 
expedite carrying out 
Antiquities and Art Trea 
Assurance at the earlie 
must be apprised of th 
progress made in the me 

s at Fatehpur Sikri. The 
he Ministry to pursue the 
st under a specific timeline 
ance at the earliest. 

that the contention of the 
surances are related to 
es and Art Treasures Act , 
oing process and may be 
An Assurance cannot be 

grounds that the matter is 
Committee desire that the 
concertt~d efforts and 

of amendments in the 
ures Act, 1972 to fulfil the 
t. Further, the Committee 

e initiatives taken and the 
tter. 

·-
The Ministry submitted 
depends upon many fac:« 
Ayurvedic Drug is not 
Provisions of the Pater 
further submitted that · 
for QOL-2C is already g< 
and still it is in hea 
accordingly requested t 
deleted from the list ofl 1 
unacceptable to the Con 
cannot be dropped 

-

that granting of a patent 
ors and getting a patent on 
an easy task as per the 
t Act, 1970. The Ministry 
he current patent process 
ing on since the year 2012 
4 ing phase. The Ministry 
hat the Assurance may be 
ending Assurances. This is 
mittee since an Assurance 
j•Jst because of the 

*Implementation Report laid on the table of the House on 16.03.2022. 
<35 



11 60 SQ No. 283 Culture 
dated 09.08.2021 

Criteria for Classical 
Language 

'b 6 

.-- - 1 

apprehension that it would take a considerable ; 
time to fulfill it. On the contrary, the Committee are 
of the view that the Ministry should make more 
concerted efforts to fulfill the Assurance whicb 
concerns with treatment of a deadly diseas~ 
Further, the Committee may be apprised of the 
initiatives taken and progress made in the matter. i 
The Committee have been informed that the matter 
regarding review of criteria for Classical Language ,: 
is under active consideration of the Ministry with ; 
Linguistic Experts Committee through Sahitya I 
Akademi to consider the request made by Prime 
Minister's Office. It has further been informed that 
the matter is under examination, hence, no time 
frame to fulfil the Assurance can be decided. The 
Committee understand that such matters may take 
time but an Assuranei~ given on the floor of the 
House cannot be drop11ed merely on the plea that 
its fulfillment would be a time consuming process. 
Moreover, such matters cannot be allowed to keep 
pending for an ind-::finite time. The Committee 
would, therefore, like t r- stress upon the Ministry to 
take proactive steps to fulfil the Assurance within a 
specific timeline. The Committee would like to be 
apprised of the initiatives taken and the progress j 
made in the matter. i : 
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At the outset, the Chairperson welcomed the Members to the sitting of the 

Committee and apprised them regarding the day's agenda. Thereafter, the 
Committee considered and adopted the following three (03) draft Reports 
without any amendments:-

(i) Draft Sixty-Fifth Report (17th Lok Sabha) regarding 'Review of 
Pending Assurances Pertaining to the Ministry of Electronics and 
Information Technology'; 

(ii) Draft Sixty-Sixth Report (17th Lok Sabha) regarding 'Requests for 
Dropping of Assurances (Acceded to)'; and 

(iii) Draft Sixty-Seventh Report (17th Lok Sabha) regarding 'Requests 
for Dropping of Assurances (Not Acceded to)' 

<O 1 



2. The Committee also authorized the Chairperson to present the Reports at 
a later date. 
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The Committee then adjourned 
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